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20. 6.2005 

rtoto 

22. 6. 2005 

Heard Mr. S. Au,  learned 

Sr. counsel for the applicant and 

also Mr. M.U. h1ned, learned Addi. 

C.G.S.C. for the respondents. 

post for orders on 22.6.2005. 

Mnber 	 ViceChaiZmafl 

MXXXSXk Learned counsel for 

the parties are present. The orders 

pronouced in Open Court. The applic- 

ation is disposed of. 
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CENTRL'ADMINISTRATIVE TRIBUNAL :::GUWAHATI BENCH. 

O.A. No 149 of 2005. 

DATE OF DECISION: 22.06.2005 
...... 	., 

Shri Arianda 	-a,ei Sarkar 	 APPLICANT(S) 
I 

Mr. S. M, Sr. Advocate1  Ms. S.S.AIi, 	ADVOCATE FORTHE 
APPLICANT(S) 

-VERSUS - . 	 . 	 .• 	 . 

U. 0.1. & Ors. 	 . 	 RESPONDENT(S) 	:1 
Mr. M.U. Ahmed, AcIdLC.G.S.0 	 ADVOCATE FOR THE : 

RESPONDENT(S). 

THE HON'BLE MRJUSTICE G. SIVAR&JAN J .VICE CHAIRMAN. . 

THE HON'BLE MR K.V.PRAHLADAN, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to see the 
judgment? 

To be referred to the Reporter or not? 	 S  

Whether their Lordships wish to see the fair copy of the 
judgment? 

4.. Whether the judgment is to be circulated to the other Benches? 

Judgment deliveréd.byHonble Vice-Chairman. 



• CENTRAL ADMINISTRATIVE TRIBUNAL 
GTJWAHATI BENCH 

S 

Original Application No. 14912005 

Date of ôrdër : This the 22 nd  dayof June, 2005. 

The Hon.'ble Sri Justice G. SivarajaP, Vice-Chairman. 
The Hon 'ble Sri K.V. Prahiadan, Administrative Member. 

SriAnandaW1rSarkar 
Son àf late Makhan La! Sarkar 
Senior; Private Secretary to the 
Chief Postmaster General, . 

North EastCircle Shillong -793001. 

 

Applicant 

By Mr. S. Ali, Senior Advocate, Ms. S.S..Ali, Advocate. 

- Versus- 

1.. 	The Union of India; represented by the 
Secretary to the Government of India, 
Ministry of Communications & Information Technology 
Department of Posts, Dak Bhavan, Sansad Marg, 
New Delhi - I. 	. 	 . 

2. 	thief Postmaster General,. 
North east Circle 

• Shillong - 793 001.. 

3.. 	Dirctor'of Postal Services (HQY, 
• North-East Circle, 

Sjiillong .- 793 001. 

By Mr. M.U. Ahmed, Add!. C.G.S.C. 

SIVARATAN. I. 

The apIicant is a Senior Private Secretary in the Office of 

the Chief Postmaster Geneiai, N.E. Circle, Shillong. He had availed 

variousadvances - 
1. House Building Advance Rs. 4, 87,500/-, 2. 

Meter Car Advance Rs. 1,50,000/-, 3. Personal Computer Advance Rs. 

74,9.501- and 4. Scooter Advance Rs. 30,000/- iince 2001. Recoveries 

0~ 
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are behig effected from the salary of the applicant towards 
. 	 . 

installments under, the aforesaid advances without default. The 

applicant absented from duty from his office.froni 04.03.2005 and he  

joined duty only on 05.04.2005 in the Office of the Director of Postal 

Services (Hq), N.E. Circle Shillong.' As the applicant absented from 

duty without leave the period from .04.03.2005 to 20.03.2005 was 

treated as dies non as per communication dated 23.03.2005 issued by 

the Director of Postal Services (Hq), N.E. Circle, Shillong. . The 

applicant after joiring duty, it is stated, filed an appeal to the Chief 

Post Master General. N.E. Circle, Shillong for treating the period oft 

absence as Earned Leave instead of dies non. While so, the Accounts 

Officer (Accounts) on behalf of the Chief Postmaster General had 

issued a communication dated 29.03.2005 (Annexure - 5) stating that 

the applicant did not adhere to the Rules and Regulations for the 

grant of earlier mentioned four loans. The applicant was directed to 

rèfth'id the advances as detailed in the said letter immediately. It was 

also stated therein that unless the amounts are refunded . as 

directed the amount' will he recovered from the salary of the 

applicant effective from 01.04.2005 allowing Rs. 1/- per-month till the 

completion of the recovery. The dOtails are also furnished. The 

applicant then .filed OA. No, 12 1/2005 before this Tribunal which 

was disposed of at the admission stage itself by order dated 

31.05.2005. The 'applicant was . directed to . make proper 

representation with regard to various reliefs sought for in the 

application before the. 2, responden't therein and the 2' respondent 

was directed to cnsider the representation and. pass appropriate 

orders within the time frame. Pursuant to the said direction the 

applicant made a detailed representation dated 03.06.2005 (Annexüre 

.11 

yr 

71 
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- 14) aiid the. 2' respondent disposed of the said representation by 

order dated 14.06.2005 (Annexure - 13). The applicant challenges the 

orders dated 08.03:2005 (Annexure - 1), 23.03.2005 (Annexure - 2), 

29.03.2005 (Annexure- 5) and also 14.06.2005 (AnnEcure- 13) in this 

application. The applicant has also prayed 	for direction 	to the 

respondents to refund the salary for the month of - April and May, 

2005. 

2. 	We have heard, Mr.S.Ali, learned Senior counsel for the 

applicant and also Mr. M.U. Ahmed, learned AddL CG.S.C. for the 

respondents. Having considered the entire facts and circtiyristances of 

the case, we are of the view that this application can be disposed of 

at the admission stage itself. 

3 	The apjlicant, as already noted, is Sr. Private Secretary 

to the Chief Postmaster General, NE. Circle,Shillong-He had availed 

various advances mentioned earlier from the office of the 

respondents. The said advances at present being repaid in instalments 

as per original stipulation. However, all of a sudden the respondents 

soughtto recover the entire advances outstanding in lump as per 

orders dated 08,03.2005 and 29.03.2005 alleging non compliance of 

the Rules and Regulations for grant of the advances availed. When 

the aplicant had approached this Tribunal on the earlier occasion by 

filing O.A. No. 121/2005, since all the factual details were not 

available, we directed the applicant to make a representation and the 

2nd respondent was directed to dispose of the same. Now, 2 

respondent had passed the order-dated 14.06.2005 on the 

representation'dated 03.06.2005 filed by the applicant. The. 2 

,
respondent has justified the action by issuing the impugned order. 
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4. 	There aie two aspects for consideration. One regarding 

the absence from duty for the period 04.03.2005 to- 20.03.2005 and 

thereafter.uptó 05.04.2005. The period of absencefrom duty for the 

period 04.03.2005.. to 20.03.2005 lies been treated by the Director of  

Postal Services as•'dies non' under Rule 62, Postal Manual Va. III. For 

the remaining period it is not clear as to whether leave has been 

sanctioned we are not concerned. Though the applicant had filed an 

appeal against treatment of the period of dies non )  the same is 

maintained by the 2 respondent stating that illness was a self 

inflicted one by excessive consumption of alcohol during day time and 

after office hours Various other circumstances are also stated in the 

impugned order 'dated. 14.06.2005 for treating the said period as dies 

non. The applicantif' wants the said period to be treated as Earned 

Leave. 	. 	. 	. 

	

5. 	., The second aspect is with regard to recovery of various 

advances in lump which resulted- in Rs. 1/- being paid every month 

towards the salary. On this aspect of the matter, as already noted, 

thd respondents' case is that Rules and Regulations under which the 

advances were -granted is not complied with. According to the 

applicant the condition is to repay the amount in instalments. Though 

the applknt sought to explain the alleged non compliance, the 2 

respondent did-not :consider all those explanations with reference to 

the factual details. We find that only reference is made in regard to 

the Motor Car advance. An amount of Rs. 1,50,000/- had been granted 

to the applicant as per order dated 07.02.2005 and the amount had 

also been paid on.that day. The applicant admittedly did not purchase 

the car. According to him, with the amount of loan he cannot purchase 
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a new car and tried to purchase._2 1  hand car, which ccordin.g to the 

applicant, had been intimated to the higher authority. We are prima 

facie satisfied about the way in which the explanations of the 

applicant in regard to the four advances are dealt with by the second 

respondent. The respondents had sought to recover all the four 

advances granted to the applicant in lump by effecting recovery from 

the salary. If, as a matter of fact, the respondents wanted the entire 

advances to be recovered in lump, they have necessarily to intimate 

the applicant as to the non comp1iance of the Rules and Regulations in 

regard to each of the advances and the applicant should be afforded 

an opportunity to show cause against the same. in this case letter 

dated 29.03.2005 does not speak as to which are the rules/conditions 

tht.not compliedwith. in paragraph 1 it is stated that the four 

advances were sanctioned 	with stipulation that rules and 

regulations would be strictly and scrupulously adhered to and 

further states "it appears froim the office records that you have failed 

to do so and the competent authority has ordered recovery of the 

advances sanctioned to you from. time to time as noted in par4 

above along with penal interest." This according to us is not sufficient. 

Corningto the impugned order dated 14.06.2005, also as we have 

already noted, there is no prOper consideratibn of the details stated in 

therepresentation, Annexure - 13. 

6. 	The dates of each loan are also relevant. Scooter advance 

was taken an 03.09.2001, House Building Advance was taken on 

28.08.2003, 22 10.2003 and 04.02.2004, Personal Computer advance 

was taken on 12.12.2002 and 'Motor Car advance was taken, on 

07.02.2005. Except regardiig Motor Car advance which is in the 

month of February, 2005 if there was non compliance -of the rules 

H ., 	- 
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and regulations why no action was taken for recovery in.respect of 

other three. advances earlier is not clear. Is there any special 

circumstances for ,  doing so all o11'a sudden has also to he considered: 

	

7. 	What ever it may be, as a result of the deduction on 

account of recovery of advandes in lump all on a sudden the applicant 

gets only 'Rs. 1/-. tpwards salary. every month from April, 2005. 

ProvisiOns of Section 60 (1)(i) of the Code of Civil Procedure provides 

some protections in regard to attachment of salary. As per the said 

provision salary to the extent of first Rs. 400/- and 2/3 of the 

remaining is not liable to attachment in execution of any decree 

sought except a decree. for maintenance., As to whether there is any 

provision in the service rules of the Department regarding attachment 

or recovery of amounts from salary similar to section 60(1)(i) CPC is 

also a relevant matter to be considered by the responden. Taking 

into account all, the circumstances of the case, as already observed, 

we dispose of this applièation at the admission stage itself with the 

following directions: - 

	

1. 	The 3" Respondent with whom the applicant is presently 

working will issue.a show cause notice containing all the 

details - ES to what are the Rules and Regulations of each 

of the four advances, alleged to have not, been complied 

with to the applicant and the applicant will be asked to. 

show cause against the proposal to recover all the four 

advances - House Building advance, Motor Car advance, 

Personal Computer, advance and Scooter advance within 

a time frame: if the applicant furnishes his objections to 

the above with supporting ..materials/ documents, the 3 rd  

respondentwill consider the same and pass appropriate. 
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• 	orders. If the 3 respondent finds that Rules and 

Regulations for each of the advances availed by the 

applicant had not been complied with which entails 

action for recovery of advances in lump, the 3Td 

respondent1  before taking a decision to recover the said 

advances from the salary of the applicant1  will also 

consider the Rules, Regulations and Executie orders, if 

any, in regard to the maximum amount which can be 

recovered by attachment or otherwise from the salary of 

the applicant and pass orders of recovery from the salary  

of the applicant in accordance with law. It does not mean, 

that the respondents have no other remedy if 'it is found 

that the entire amounts of advances have to he recovered 

in lump. Certainly the respondents can proceed against 

- 

	

	assets of the applicant namely House Building, Car, 

Personal Computer and Sdooter etc. 

2. 	Regarding treatment of the period of absence for the, 

period 04.03.2005 to till the date of joining, the 

• 
S 

	

	respondents will consider as to whether the said period 

can be treated as Earned Leave to his credit Here we are 

• not oblivious of the factual details stated in the order of 

'the. Chief Postmaster General dated 14.06.2005. We do 

not want to say anything about that in this proceeding, 

for, it is a matter fOr the respondents. A decision in the' 

• . matter as directed hereinabove, will be taken within a 

• period of two months from the date of receipt of this' 

order. Recovery of the lump sum ordered in Annexures 1, 

S. - 	 ' 
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IN THE crpjj, ADMINISTRATIVE TIRIBUNAL AT .GAUHATI BEN4 	 -  *-- 
ATGAtJHATI 

- 	 1 	 0 
- S 	

O.A. NO. I t' of 2005 	 1 
7 JUN2i ?z1+da  Kumar Sarkar 	... ppUcnt - 

1 -verst- 
T11 

of JIndia & Ors. 	
... Respondents. 

I N D E X 

Sl.No. Particulars 	 Paaes 

Original application 

)nnexure-1 is the photo copy of 
Memo Ico. Stff/-5/2001 dated 8thMarch,2005.. 

• 	 30 	 nnexure-1-1 .1-2 & 1-3 are the phtocopjes 
of Postal Directoratejetters. 
Jnnexure-2 is the phOtocopy of Memo 
No. Staff/7-10/94 dated 23.3.2005, 

Mnexure-3 is the photocopy of 
Medical Certificate. 

• 	6. 	Annexures-4 & 4-1 are the photocopies of 
application for leave. 

nnexure-5 is the photocopy of order 
No./2 7/isc-covery20045 dated 

• 	29.3.2005.  

Annexure-6 is the photocopy of Pay 
Slip for the month of September, 2004. 

)nnexure-7 & 7-1 are the photocopies of 
• 	Pay Slips for the month of ril & May,2005. 

Jnnéxure-8 is the photocopy of Deed of Sale 

Mnexure-9 is the photocopy of Mortgage Deed. 

)zmexure-10 is the photocopy of Certificate 
issued by the Pra3han, Gao Paflchayat. - 
)nnexure-11 is the photocopy of Computer 
Purchase Bill. 

• 	14. Annexure-12 is the photocopy of the Judgement 
dated 31.5.2005 passed by the Hon'ble Central 
ministrative Tribunal Gauhati Bench at Gauhati. 

15. Annexure-13 is the photocopy of the Memordujn 
dated 14.6.2005 issued by the Respondent No.2. 

— 14-  
4,4  • 	 Filed by : 

• 	
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SYNOPSIS 

I 
The applicant was initially appointed as Stenographer 

Grade-ill and thereafter promoted to Stenographer Grade-Il, 

Stenographer-Grade -1, Senior Personal Assist ant and 

thereafter promoted to Senior Private Secretary to the 

Chief Postmaster General, North-East Circle. Shillon!. 

The applicant was gra ted advances/loans and recoveries 

were made from the salary of the applicant regularly as 

per terms and conditions of the advances/loans.  But iJcLuX-

rhym & reasons, the Chief Postmaster General, North-East 

Circle, Shillong suddenly started recovery of the balance 

amount of advances/loans on lump-sum along with Penal 

Interest with effectfroTniil, 205as.a result of which 

out of total salary of Rs.16,734/-, a sum of Rs.16,733/-

is being recovered leaving one rupee for the applicant 

as salary with effect from Jpril, 2005. This is in violation 

of the terms and conditions made before while sanctioning 

the advances/loans to the applicant. Thus the order of 

lump-sum recovery of the advances and thereafter making 

payment of Re.1/- (Rupee one) only per month as salary 

to the applicant with effect from april, 2005 has created 

great financial hardships on the part of the applicant 

and not only that the eldest son of the applicant has 
already stopped going school owing to this situation. 

Being highly aggrieved by the above action, the applicant 

filed O.A. N0.121 of 2005 on 30.5.2005 before this Hon'ble 

Tribunal and the Hon'ble Tribunal disposed of O.A. N0.121 

of 2005 on 31.5.2005 with a direction to the applicant to submit 
a representation addressed to the Chief Postmaster General 

(Respondent No.2) within one week from 31.5.2005 and to 

dispose of the same at the level of Respondent No.2 

within two weeks from 31.5.2005. Accordingly, the applicant 

submitted a representation to the Respondent No • 2 on 

3.6.2005 enclosing a photocopy of the Judgement dated 

3195.2005 passed by the Hon'}4e Tribunal. The Respondent 

/ No.2 also disposed of the representation of the applicant 

and issued a Memorandum on 14.6.200. Being highly aggrieved 

by and dissatisfied with 	order dated 14.6.2005 passed 

on the representation, the applicant filed this Original 

pplication before this Hon'ble Tribunal seeking justice. 

I 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH 
AT GAUHATI 

O.A. NO. tOF 20 

(M application under Section 19 of the Central 

istrative Tribunal 
ct, 1985) 

IN BETWEEN 

it205 Shri\Manda Kumar Sarkar 	... Applicant 

-Versu8- 

GuW3 ' ' 	on of India & Ore. 	... Respondents 

	

1. 	PARTICULARS OF THE APPLICANT 

ri Ananda Kumar Sarkar, son of Late Makhan Lal. 

Sarkar, Senior Private Secretary to the thief Postmaster 

General, North-East Circle, Shillong-793 001. 

	

2. 	PARTICULARS OF THE REONDENTS' 

(i) tion of India represented by the Secretary to the 

Government of India, Ministry O Corrvnunicatiofls & 

Information Technology, Department of Posts, Dak 

Ehavan, Sansad Marg, New Delhi-hO 001. 

thief Postmaster General, North-East Circle, 

aillong-793 001. 

Director Postal Services (HO), North-East Circle, 

illong-793 001. 

	

3. 	PARTICULARS OF THE ORDERS AGAINST WICH THIS 
APPLICATION IS MADE 

The following are the orders against which this 

application has been filed s- 

(i) An order dated 8th March, 2005 issued by the Asstt. 

Director (Staff), Office of the thief Postmaster 

General. North-East Circle, ih1ong-793 001 vide 

Memo No.Staff/5/2001 attaching the applicant 

with the Director Postal Services (HO). North-East 

Circle, 5hi11ong793 001 (iiinexure-1). 

Contd..2/ 
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6 
M order dated 23rd March, 2005 issued by the 

Director Postal Services (HO), North-East Circle, 

Sillong vide Memo NO. Staff/7-lO/94 imposing penalty 

of 'Dies-Non' for the period from 4.3.2005 to 20. 3.2005 

for non-performance of duty (Annexure-2). 

M order dated 29.3.2005 issued by the Accounts 	4 
Officer (Accounts), Office of the thief Postmaster 

General, North-East Circle, Shillong-793 001 vide 

letter/order No. P/2 7 /Mi sc-Re cove ry/2 004-05 deducting 

advances on lump-sum along with Penal Interest from 

the total salary of the applicant to the tune of 

Rs.16,734/- and to pay Re.1/- only per month to the 

applicant with effect from .Zpril, 2005.(?nnexure-5) 

An order dated  14.6.2005 passed by the thief Postmaster 

General, North-East Circle, Shillong vide Memorandum 

No. Vig/LC-26/08 (CAT). (Mnexure- ) 

JuRIICrION 

The applicant declares that the applic&tion is within 

the jurisdiction of this Hon'ble Central )iministr4tive Tribunal, 

Gauhati Bench at Gauhati. 

S. 	LIMITATION 

The application is filed within the time limit as 

prescribed under section 21 of the Central administrative 

Tribunal Act, 1985. 

6 • 	FAcr S OF THE CASE 

6.1. 	That the applicant was initially appointed as 

Stenographer-Grade-Ill on 30.3.1977 in the Department of Posts 

& Telegraphs and posted in Nagaland Division. 

6.2. 	That thereafter, the applicant was promoted to the 

post of Stenographer Grade-Il in 1983 with retrospective 

effect from 1.4.1982 and posted in the Office of the Regional 

Director Postal Services, Assafli Region, Gauhati. 

Contd. ..3/- 
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Thereafter 1  he was promoted to the Senior Personal 

Assistant to the Postmaster General • North-East Circle • 
	1 

Shil long with effect from 4.4.1994 and thereafter again 

promoted to the post of Senior Private Secretary to the 

thief Postmaster General, North.i..East Cireb, Shillonq 

with effect from 4.11.2001, 

6.3. That now your applicant is working as Eeniox Private 

Secretary (Gazetted) to the Chief Postmaster General • North-

East Circle, Shillong on promotion with effect from 

4.11.2001. But the Asstt. Director (Staff), Office of the 

thief Postmaster General, North-East Circle. Shillong vide 

Memo NQ.Staff/9-5/2001 dated 8th March, 2005 attached the 

pp1icant with the tirector Postal Services (HO), Office 

Of the Chief Postmaster Ge, North-East Circle, Shillong. 

This order demoted the status of the applicant without 

giving prior notice to the applicant. Hence, it is illegal, 

improper and liable to be quashed.. 

)nnexure-1 is the photocopy of the order dated 
8th March, 2005 iEsued by the Asstt. Director 
Staff), Office of the Chief Postmaster General, 

North-East Circle, Shillong attaching the 
applicant with the Direàtor Postal Services (HO), 

S 

	 North-East Circle, Shillong-793 0010 

6.4. That as per Postal Directorate. New Delhi letter No.31.12/ 

2001-PE-1I dated 30.08.2001, the post of Seni•r Private 

Secretary is attached to the post of thief Postmaster 

General (Higher Administrative Grade) only. As such the 

attach*ent of the applicant with the Director Postal 

Services (HO) (Junior administrative Grade) is a punishment 

to the applicant from the demotion of status point of view. 

and this order has been issued to the applicant without 

any prior notice. Hence, this impugned order is liable to 

Contd. 0 04/- 
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to be quashed. In this connection AnneXure-l-1 • 1-2 and 
41 

1-3 may kindly be perused. 

6.5. That the Director Postal Services (14Q), Office of the Chief 

Postmaster General, North-East Circle, Shillong vide Memo 

NO.Stff/710/94 dated 23rd March, 2005 imposed penalty of 

'Dies-Non' to the applicant for the period from 4.3.2005 

to 20. 3.2005 for non-performance of duty without issuing 

any show-cause notice to the applicant. As such this 'Dies-

Non'.order is illegal, improper and liable to be quashed. 

6.6. Purther it is stated that the Director Postal Services(HQ), 

North-East Circle, Shillong has no atithority except the 

Chief Postmaster General to pass such order of 

as the applicant is attached to the Chief Postmaster 

General, and hence the 'DiesiNOn8 order is liable to be 

set aside. 

Annexure-2 is the photocopy of 'Dies-Non' order 

dated 23rd March, 2005 issued by the Direct•r 

Postal Services (HQ), N.E. Circle, iliong. 

6.7. That the thief Postmaster General • North-East Circle, 

SillongRespQndeflt No.2 fell in serious illness. He was 

admitted in the Nazareth Hospital, Shillcng on 3rd March, 

2005 and was released from hospital on 8th March, 200. 

6.8. That it may be mentioned in this connection that from the 

date of admission of the thief Postmaster General ib the Nazareth 

Hospital, shillong, your applicant was looking after him 

in the hospital every day and all necessary steps were 

taken by the applicant for early release of the thief 

postmaster General from the said hospital. 

6 • 9 • That as stated above, the Chief Postmaster General, N E. 

Circle, Shillong was released from Nazareth Hospital. 

Stillong on 8th March, 2005, but due to misfortune, the 

applicant also fell, in serious illness with effect from 

the 7th March of 2005. Your applicant was taking treatment 

from a private doctor upto 20th March, 2005 informing the 

Contd. ..5/-" 
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. . 
fact to the Director Postal Services (HQ), North-East 

Circle, Shil long over phone. But when the applicant 

felt himself not cured after taking treatment from a 

private doctor upto 20.3.2005, he admitted himself in 

the Nazareth Hospital on 21.3.2005 and continued upto 

31.3.2005 afternoon. The applicant was released from 

the said hospitaly( on 31.3.2005 afternoon. 

Annexure-3 is the Medical Certificate (Release 

Order) of the applicant issued by the Nazareth 

Hospital, shillong. 

4 

i 

 

6 • 10. That it may be mentioned in this connection while the 

applicant was taking treatment from the doctor for 

his illness before admission to the Nazareth Hospital, 

the applicant wrote several letters addressed to the 

chief Postmaster General, N.E. Circle, Shillong with 

request to grant Eearned Leave for 15 days with effect 

from 7.3.2005 0  but unfortunately no leave was granted 

 

to the applicant. This may also be stated that although 

several applications were sent to the thief Postmaster 

General, N.E. Circle, Shillong requesting for grant of 

Earned Leave for 15 days, but only one applicantion 

has been found to have received by the Office of the 

Chief Postmaster General, N.E. Circle • Shillong and 

the same has been annexed to this application. 

Annexure-.4 & 4-1 are the photocopies of the 

application and forwarding letter of the leave 

application received by the Office of the thief 

Postmaster General, N.E. Circle, Shillong on 

23.3.2005. 

6.110 That an order dated 29.3.2005 issued by the Accounts 
Officer (Accounts), Office of the Chief Postmaster 

General, N.E. Circle, Shillong vide letter/order 

No.p/27,64isc-Recovery/2004-05 deducting advances on 

lump-sum along with Penal Interest from the total 

salary of the applicant under different heads and 

showing payment of Re • 1/- (Rupee one) only to the 

applicant as salary with effect from April, 2005. 

COfltd. . .6/- 



Annexure-5 is the photocopy of the letter/order 
-• 	S 	No. AP.-27/Misc-Recovery/2004-.05 issued by the Accounts 

Officer (Accounts), Office of the thief Postmaster 

General, N .E. circle, Shillong, deducting advances 

on lump-sum along with Penal Interest. 

I. 
4 

6.12. That your applicant was granted House Building Advance 

in response to his application and a total sum of 

Rs.4 ,87,500/- was sanctioned and paid to the applicant 

in three instalments with.a condition that a sum of 

Rs. 3340/- per month would be recovered from the monthly 

salary of the applicant with effect from September, 2004. 

Accordingly, authority started recovery ® Rs.3340/. with 4 

effect from September, 2004 and continued as such upto 

March, 2005. Thereafter, vide nnexure-5 authority started 

recovery of the balance amount on lump-sum with effect 

from 2pril, 2005 @ Rs.6891/.-. 

nnexure-6 is the photocopy of Pay Slip for the month 
of 	september, 2004 in which Rs.334O/ has been 
shon as normal rate of inst1ment towards House 
Building Advance. 

Jnnexure-7 & 7-1 are' the photo popies of the Pay 
Slips for the month of Aprib & May, 2005. 

It may be mentioned that before sanction of the House 
Building Advance, the applicant submitted application 

along with Deed of Sale towards purchase of land and 

after sanction of the amount, the applicant mortgaged 

the loan amount in the, Office of the Sub-Registrar, 

Sadar Sub-Division, Agartala. On submission of the 

Mortgaged Deed, by the applicant, the first instalment of 

the loan amount was released to the applicant, and then 

the applicant started construction 'of a RCC building. 

After reaching upto 'the p].i.nth area of the construction, 

the applicant submitted a certificate to that effect 

issued by the Pradhan, Paschim Gandhi Gram Gao Panchayat 

which was countersigned by the Asstt. Supdt.. of POst 

Offices (HQ), Office of the Agartala Division, Agartala. 

Contd.. .7/- 
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On 	receipt of the above said certificate, the Chief 

Postmester General, N.E. Circle released the second instaLm. 

 of the loan amount and finally, an additional amout 3 
• 	: 	Rs.75Q00/. (Rupees seventy five thousnd) Only was also 

sanctioned by the present Chief Postmaster General on the 
Ck 

• 	basis of the application sulxnitted by the., applicant and on 

the plea that estimated cost becfle less due to ri.se of 

the cost of materials. 	 S  

nexure8is the pbotocopy of- the Deed of 

Sale towards purchase of land. 	 - 
• 

	

	Mnexure-9 is the photocopy of the Mortgage 

Deed. in respect of the loan amount sanctioned. - 

nnexure-10 is the photocopy cf. the Certificate 

issued by the Pradn, Gao Panchayat counter- 
• 	 •. 	:signed by the Asstt. Supdt. of P.Os (HO). - 

• 	6.13.That your- applicant was sanctioned a sum of Rs.74,500/- 
being Computer -  Mvance with a codRtion that a sum of Rs.500/- 

- per month would be recovered from applicant's salary with 

effectfrom January. 2003 as the advancewas paid tothé 

applicant in the month -of December, 2002. The authority 

continued reàovery @ Rs.500/- per month upto March, 2.005 

and thereafter ordered recovery of the balance on lwnp-sum 

@ Rs.2711/- with effect from - AOril s  2005 vide Mnexure-7. 

- and 7-1 ibid. It may be mentioned here that the applicant 

on receipt of the said advance purchased Personal Computer,  

on 5.12.2002, the Purchase Bill -. has been annexed to 

this application.  
. 	. . 
	Anñexure-11 - is the photocopy of the Purchase. 

• - . 	 Bill towards purchase of the PerConal Computer. 

6.14.Thatyour aplicant was sanctioned a sum of Rs.30,000/- 

being Scooter z4vance with a condition that a sum of Rs.430/-. 

• 	per month would be recové red from the monthly salary Of . • - 

• the applicant with effect from October, 2001 as the advance 

cc,ntd. • . 8/- 
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was paid to the app1cent in'thè month of September,. 

2001. Thus, the authority concerned recovered the said 

Scooter Advance @ Rs.430/- per month with 'effect-from  

October, 2001 tO March, 2005 and thereafter ordered 

recovery of the balance amount on lump-sum @ Rs.1865/- 

- per month with effect froth )pril, 2005 vide 	3cure-7 

and nnexure-7-1. 	
. 	 T. 

6.15. •That'your applicant'was provided with'a 'loan of 

Rs. 1,50 ,000/- . being Motor Car Mvance in 'the month of" 

February, 2005 whereas the applicant had applied for' . 

purchase of New Car. the' amount" sanctoad: is less than' 

the price of new car.., However, the applicant Is On the 

way to purchase old car which .....under negotiation. ' 

in the meantime without issuing any, prior notice and'' 

without giving any opportunity to puch'a'se old car, 

the authority concerned started recovery of the advance 

on :l.u.surn © Rs.2461/- with effect from pril, 2005 

vide Jnnexures-7 & 7-1 wheeas 'there. was a.cond1tiori 

whIle 'aancticning the amount that a sum of Rs.750/-'.' 

• 	,. ",,' 	would be recovered per month. 

6.16. That your applicant being highly aggrieved'and f -= 

dissatisfied with the orders as stated above, filed 

the 0•A• No. 121 of 2005 before the Hon'ble eñtral' 

Administrative Tribunal, Gauhat'1 Bench at Gauhati on.•' 

30.5.2005. BUt, ater hearing of the app1cant's Counsel, 

the case has been disposed on 31.5.2005 with a direction, 

to the applicant to submit a representa.tioñ addressed 

to the.  Chief Postmaster General, North-East 'Circle, 

&tlllon9-793 001 withinone week from 31.542005. 

,cording1y, the applicant submitted a representation to" 

. 	Contd...9/-. 



to the thief Postmaster General, North-East Circle, 

Shillong on 3.6.2005. The Chief Postmaster General, 

North-East Circle, Shillong disposed of the 

representation on 14.6.2005 without hearing the applicant. 

That the applicant being highly aggrieve4 by the order 

passed by the chief Postmaster General, North-East 

Circle, Shillong vide Mernbrandum No.Vig/LC-26/08 (CAT) 

dated 14.6.2005, now filed this Original Application 

thder Section 19 of the Central Mministrative Tribunal < 

ct, 1985 for seeking appropriate reliefs from this 

Hon'ble Tribunal. 

Mnexttre-12 is the photocopy of the Judgement 

dated 31.5.2005 passed by the Hon'ble Central 

Mministrative Tribunal, Gauhati Bench at 

Gauhati. 

Mnexure-13 is the photocopy of the Order/ 

Memorandum date& 14.6.2005 passed by the 

Chiif Postmaster General N.E. Circle, 

Shil long. A -° 	-Az  

7. 	GROUNDS WITH LEGAL PROVISION 

1. 	For that the applicant being a Senior Private Secretary 

to the chief Postmaster General, N.E. Circle, Shillong, 

cannot be attached to the Director Postal Servics (HO), 

N.E. circle, Shillong, and hence, the attachment order 

is illegal and liable to be quashed. 

ii 	For that the Director Postal Service (HQ), N.E. Circle, 

Shillong has no authority to impose penalty of 'Dies-

Non' on the applicant as the applicant is attached to 

the Chief Postmaster General by the Postal Directorate, 

New Delhi, and hence, the order of 'Dies-Non' is 

illegal and as such liable to be set aside. 

iii. 	For that the Respondents have no authority to recover 

entire loan/advances on lump-sum from the total salary 

Contd. . .10/- 
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of Rs.16734/-, and topay Re.1/- (Rupee one) only as 

salary to the applicant with effect' from 1.pril. 2005, 

without giving him ny opportunity todef end his case, 

and hence, order of recovery on lump-sum along with 
• 	 Penal Interest vide 	xure-5 is illeqal, improper and' 

lia}le to be quashed. 

For that the lump-sum recovery in the salary of the 

applicant to the tune of Rs.16',733/- per month with effect 

'from April, 2005 is illegal, malafide and with a motive 

behind to harass the applicant and his family members. •' 

, •,For ° that it is known to all that a Gazetted OffIcer cazint 

run his family meinberswjth a salary of one rupee per 
' I  

month and the ,Respondent.s have not paid their mind to save 

the life of the applicant and applioant s family 'menbers. 

'vi. "For that for want of salary, the applicant is facing great 

• hardships in providing educational expenses in :rect àf 

his children. In the meantime owing to this situation, the 

eldestson of the applicant has already stopped going to 

school. hus, the recovery order passed by the Chief 

Postmaster, N.E. 'Circle, Shillong.has very'badly affected 

educational career of the children of the applicant and 

.ths had been done by the, authority with a motive behind. 

vii. For that he amount recovered on lump-sum ignoring the 

already stipulated rate of recoverable, amount/instalment 

is in violation of the condition made while sanctioning 

the. advances. After lump-sum recover, the' authority has been 

paying Rè.'l,'- (Rupee one) only iber month to the applicant 

with effect from 'rii, 2005 and this amounts to intentional 

harassment to the applicant and' for that purpose the 

• ' 	Contd. . .11,!- 	• 
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the Respondents are liable to pay compensation to the 

applicant for deliberate, intentional and un-wanted 

sufferings caused to the applicant. 

For that the Respondents had passed all these illegal orders. 

while the applicant was admitted in the Nazareth Hospital, 

Shillong for his treatment. 

<11 

For that from the impugned order at Annexure-13, it appears 

that the Chief Postmaster General has illegally found that 

the applicant is addicted to alcohol and heavily drunked 

but in fact he is not and hence the findings of the thief 

Postmaster General, N.E. Circle, Shillong is illegal, 

intentional, with a motive behind and hence, the findings 

are liable to be quashed. 

For that no evidence was taken from anybody that the applicant 

is a heavily drunkard person, but only on presumt ion the 

Respondent No. 2 found the applicant a heavily drunkard 

person which is not mainten able in Law and hence, impugned 

order is liable to be set aside. 

For that if the Respondent No.2 is aware 	that the 

applicant is a drunkard person, he could have taken disclpli-. 

nary action against the applicant long before as the 

present Chief POstmaster General joined this North-East 

Circle on 8.1.2004 and since that date •  the applicant has 

been working as Senior P.S. to the Respondent No.2. 

For that it is not agreed that the applicant has totally 

failed to submit Registered Deed and other related 

documents in support of the sanction of the advances. 

For that the Respondent No.2 has mentioned about the 

sanctions of advances only, but no where he has mentioned 

.ntd ... 12/- 
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about the recoveries already made as per Instalment fixed 
C-

at the time Of sanction of the advances 

For that it is absolutely incorrect and illegal that the 

applicant is not 	fit to work as Senior Private 

Secretary. If it is so, then during the period from 

8.1.2004 upto March, 2005, the Respondent N0.2 could have 

taken steps against the applicant, but at no time no such 

action was taken against the applicant. 

For that the applicant, being Senior Private Secretary and 

with good health was working with the present Chief Post-

master General for more than one year, and during this 

period the applicant availed only two days Casual Leave 

that is on 30th and 316t December, 2004, 

DETJI1S OF REMEDIES EXHAUSrED 

The applicant deci ares that he flied several applications 

addressing the Respondent N0.2 praying for grant of Earned 

Leave for 15 days with effect from 7.3.2005 as the applicant 

has sufficient Earned Leave at his credit, but unfortunately, 

the Respondent No.2 did not consider his case for grant 

of leave, but passed the order of 'Dies-Non' by the 

Director Postal Services (1W) which is illegal. 

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER 

COURT OR TRIBUNAL 

M application was filed on 30.5.2005 before this Hon'ble 

Tribunal and the said application was disposed of on 

31. 5.2005. 

RELIEF SOUGHT FOR 

i. 	To set aside the illegal order of attachment of the applicant 

with the Director Postal Services (HQ), N.E. Circle, Shillong4 

Contd.. .13/- 



The Director Postal Services (He), N.E. Circle, Shil]cng 	? 

.4 	 has no authority to impose penalty of 'Dies-Non • on the 

applicant, and as such the order of 'Dies-Non' is illegal 

and hence liable to be set aside. 

To grant Earned Leave for the period from 4.3.2005 to 

20.3.2005 that is the period of 'Dies-Non'. 

To set . 	.. aside te impugned orders of recovery of 

advances on lump-sum paying one rupee per month to the 

applicant with effect from ?pril, 2005. 	 4 
4zEter setting aside the orders of recovery at Annexuresu'S 

the applicant may kindly be refunded the salary for the 

month of )pril & May, 2005. 

• vi. To set aside the impugned orders dated 14.6 • 2005 passed 

by the Respondent No.2. 	 - 

To grant Cost of the case. 

Any other relief or reliefs entitled to the applicant 

may be given. 

110 INTERIM RELIEF 

tbder the facts and circumstances of the case, the impugned 

orders of attachment of the applicant with the Director 

Postal. Services (HQ), order of 'Die s-Non' for the period 

from 4.3.2005 to 20.3.2005, orders of recovery at 

Annexure-5 and order dated 14.6.2005 pa8sed by the Respondent 

No.2 may kindly be stayed till final disposal of this 

application. 

12. DETAILS OF POSTAL ORDERS 

1. 	Postal Order No.  

Date of issue  
Issued by the 

0  Payable at Gauhati. 

13. LIST OF ENCLOSURES 	 ( / 

As per Index. 

Verification... 



VERIFICATION 

I, *iri Mida Kumar Sarkar, son of Late Makhan Lal Sarkar, 

Senior Private Secretary to the Chief Postmaster Genera1 North-

East Circle, Shillong-793 001, do hereby solemnly affirm and 

verify that the statements made in paragraphs i, 2.. 

are true to my knowledge and those made in paragraphs 

-V 

	being matters of records are true to my information derived 

therefrom which I believe to be true and these are my humble 

submissions made before this Hon bI'e Tribunal, and 2 have not 

supressed any material facts fa this case. 

And I sign this verification on this the Jith day of 

June, 2005 at Gauhati. 

è'GNATURE 



DEPARTM'NT.OF POSTS-INDIA 
OFFICE OF THE CHIEF POSTMASTER GENERAL, N.E. CIRCLE, 

SHILLONG-793001 

Memo No.Stafl/9-5/2001 	 8 March, 2005 

Subject: Attachments of Sr. PS/PS/PAs of Office of Chief Postmaster General, N.E. 
Circle, Shillong 793001 

1 	Owing to official exigencies, the underrnentioned attachment orders are issued, 
with immediate effect:- 

S[ NamelDesignation Attached to 
No.  

SM Ananda Kr. Sarkar, Sr.PS DPS(HQ), CO. Shillong 
b) Shri SukumarSur, PA Grade I CPMG, N.E. Circle, 

Shillong 

2 	Effective:- Immediate, 

3. 	The above arrangement shall contintie, until further instructions. 

4. 	This has the approval of the Head of Circle. 

(A.B.Dutta) 
Asst. Director(Staff) 

For Chief Postmaster General 

Copy to: 
	 N.E. Circle, Shillong 793001 

The Sr. PS/PS to CPMGIPMG, Shillong 
DPS(HQ), C.O. Shillong 
Shri A.K. Sarkar, Sr.PS; .CO. Shillong 

4. 	Shri S. Sur, PA, C.O. Shillong 
5. 	The APMG/AD(Staff)/AD(Mails & Bldg)/AO ICO(SB), C.O. ShiHong 
6. 	The JAO(BGT)/ASP(INV)/ASP(CeIl)/JpQ(BD)/l PO(Tech)/ PO(Phil), C.O. 

Shillong. 
7. 	O.S.,C.O. Shillong 
8. 	Shri Rajesh Hynniewta, PA, C.O. Shillong 
9. 	AU SS in C.O. Shillong 
10. 	OfficeCopy 	 V 

For Chief Postmaster General 
N.E. Circle, Shillong 

/7/6)o3 



DEPARTI'dENT OF POSTS:INDIA. 
OFFICE OF TIlE CHIEF POSTI.LASTER GENERAL N.E. CIRCLE SHILLONG / 

TO, 
The Director of Postal Services 
Agartala/ Aizawl/ Kohima/. imphai/ Itanagar. 

The Sr. Supdt. of PO;s, Shillong,. 
The Supdt. of P0,s Dharrnanagar. 

The Sr. Postins:ter, Shillorig-GPO. 

Thl Supct. of. PSD/ Si1chr. 

- 	10-5-. All Group Officers, Circle Office, Shillong I- 

16. The Manager, RLO, Shillong. 

No. EST/34-.18/76/Pt.I 	Dated at Shillong the 11-09-2001. 

Sub:- 	Stenographers in Non-Secretarate Ctntral Govt. 
Offices Recommendations of, the Fifth Central pay 
Commission- regarding'. 

En1osd pèase find herewith a copy of Directorae's 
letter No. 31-12/2001-PE-lI dated 30-08-200.0 alortgwith its end- 
sures on the above mentioned subjectreceived from Smt. Devika 
Kumar, Director (T&E) Department of Posts, flak Bhavan, Sansad 
Marg, New Delhi- 110 001 for information and necessary action. 

11J, 	
f i  , 

Jo± 

(3. M Dutta) 
Asstt. Director (Mails) 

For Chief Postmaster General 
N.E. Circle, Shillong. 



(.' 

\1inistry of Communications 
li\ 	' 	

230j 	Department of Posts 
I tk Bhavan, Sansad Marg, 

New Delhi - '110001. ILio  

L", 

Dated: 30 .08.2001 

To 

All Pr. Chief Postmasters General, 
All Chief Postmasters General, 
Director, PSCI, Ghaziabad 
All PMsG (Regions) 

Subject: 	Stenographers in Non-Secretariat Central Government offices 
Recommendations of the Fifth Central Pay Commission - 

regarding. 

In pursuance of the instructions contained in the Ministry of Personnel, 
PG & Pensions (Department of Personnel and Training) Office Memorandum 
No.35034/4/97 Estt(D) dated 11.04.2001, the President is pleased to accord 
sanction for upgradation of the existing 20 posts of 5rJ'AsJn the scaJe  of  payt 
Rs,.65D105OO to the posts of Sr. Private e W_ifLth scale of p  of 

Rs.75J2QQ0 with effect frtn_JiQ4.2001 as per the details given in the 
enclosed "Annexure ". The remaining posts. of Sr. PAS in the Postal 

Circles/regions are redesignated as Private SecretaryJ .Qpjy scale of Rs.6500-

10500. 

The upgradation of the existIng incumbents of the posts of Private 

Secretary (including the erstwhile posts of Sr. Personal Assistant, now 
redesignated as Private Secretary) to the posts of Senior Private Secretary shall 
be in accordance with the instructions contained in the Department of Personnel' 
and Training Office Memorandum No.22011/10/84 Estt (D) dated February 4, 
1992 read with Office Memorandum No.AB-14017/2/97-Estt(RR) dated. May 25, 
1998 (copies enclosed). 

All the officers who wish to give option for choosing the date for fixation 
of pay under FR 23 read. with FR-22(1)(a)(2) should be allowed to do so within 
one month from the date of issue of order. The upgradation of Sr. PAs as Sr.PS 
does not involve assumption of higher duties and responsibilities. 

The expenditure involved is debitable to the Head "3201-Postal Services 
A-2(1) Circle office-i-Salaries" and should be met from the sanctioned grant of 
the Financial year. 

This issues in consultation with the Internal Finance Advice (Postal) vide 
their Dy No. 382/FAJ2001/CS dated 22.08.2001. 

&vi a 6~ 
DiretrT&E),. 

End: As above 	 5 	 L 

\ 
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CVI)  

S 

-- 

PS to MOE/PS to MOS(C) 
PPS to Secretary (P). 
PS to Member(P)/Mernbér(0)/.Member(D). 
CS to Member(P). 
Sr. DDG(CP) 
Chief General Manager (Business Development Directorate)/Chief 
General Manager (PLI Directorate). 
JS&FA. 
DDG(IR) and Secretary(PSB). 
All Deputy DirectorsGeneral. 
Additional Director General APS corps, RK Purarn, New Delhi. 
Director General, P&T Audit, New Delhi.— 110054. 
All Directors in the Directorate. 
Director, Postal Training Centres. 
AU Directors/Dy. Directors of Accounts (Postal). 
All Assistant Directors General in the Directorate. 
All Desk officers in the Directorate. 
All Junior Analyst in the Directorate. 
All recognized Unions/AssociatIons/Federations. 
All Sctions in the Directorate. 
Adrnn./C&A/Pay Bill/GA(P)/Budget(P)/FA(P)/SPG/SPB-i/SPB -II/PEA 
sections of the Postal Directorate. 
S.Os Guard file. 
Dealing Assistant. 
Spare copies (50). 

(Lucas.L..Karnsuafl) 
Section Office.r(PE-II) 

Copy to: 
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DEPARTMENT OF POSTS 
OFFICE OF THE CHIEF POSTMASTER GENERAL::N.E.CIRCLE:: 

SHILLONG 793001 
Under Entry 

To 	Shri Ananda K. Sarkar 
Sr. PS to Chief PMG 
0/0 Chief Postmaster General 
N.E. Circle 
ShiUong 793001 

No. StaffI7-1 0194 	 23 March, 2005 

Subject: Absence from of duty :- Case of Shri Ananda Sarkar, Sr. PS to CPMG, 
N.E. Circle, Shillong 

It is observed that you have failed to attend to your official duties from 
4.3.2005 (F/N) till 20.3.2005 (NN). So the period for non-performance of duty is 
hereby treated as dies non under Rule 62, Postal Manual Vol.111. 

(Ab navWalia) 
Director of Postal Services(HQ) 

Copy to: 

Chief PMG, C.O. Shillong 793001 
The DA(P), Shillong 793001 
CR File of the Officer 
AD(Ncs), C.O. Shillong 
PFbfthe Officer 
Spare 



I 

Nazareth Hospital, Shillong 
MEDICAL SICKNESS CERTIFICATE 

HoIta; No. 

This Is to certify that Sri/Smt. ....... 

was admitted to Nazareth Hospital on . ....... was  

treated for ..... ... ....... .....  .......................... ...and was discharged 
'2 	 2. on 	 He/She Is advised rest for ................... 

days following discharge. 

Designation: 
LLO 



) 	Fo 

The Chief Postmaster General, 
North East Circle, 
Shillong - 793 001. 

S ii. , 

Due to sudden stomach disorder and bomitting tendency, 

myself has been admitted in the Nazareth Hospital, Shillong at about 2330 

hours on 21-3-2005 

This is for your kind information and necessary action. 

1/ 

	 Y s faithfully, 

- 

(AK; Sarkar) 
Sr. PS to Chief RMG/Shillong. 

4,J1JLJ0, 
1i_/,I05 
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- 	S.R. 1 

) APPLICATION FOR LEAVE OR FOR EXTENSION OF LEAVE 

 Name of applicant 	 •.• 

 Post 	held 	... 	... 	... 

 Department, Office and Section 	... (o 	-P 	, 

 Pay 	 ... 	... 	... 
P 

 House rent and other compensatory allow- 
ances drawn in the present post 

for  Nature and period of leave applied 	and 
date from which required 	... 	... . 	 - 

 Sundays and holidays, if any, proposed to 1 

be prefixed/suffixed to leave... 	... 

2 Grounds on which leave is applied for 	... 

 Date of return from last leave, and the nature 
and period of that leave 

 I propose/do not propose to avail myself of leave travel concession for the block years 

....................... . ........... ........ during 	the 	ensuing 	leave. 

 Address during leave period ... 	
... 

Signature of Applicant 
(with date) 

Remarks and/or recommendation of the Controlling Officer. 

Signature (with date) 
Designation 

CERTIFICATE REGARDING ADMISSIBIUTY OF LEAVE 

Certified 

	

	that ............ ..... ..... ................................ ....................... ..... for.................................................................................. 
(nature of leave) 

from............................. . ....................................... to .................................................. .............. ...... is 	admissible 	under 

Rule .................. .... ........... .......................... of the Central Civil Services (Leave) Rules, 1972. 

uthority competent to grant leave. 

Signature (with date) 
Designation 

Signature (with date) 
Desig nation 

expiry of leave, the Government servant is likely to return to the same post or to another post carrying similar allowance. 
If the applicant is drawing any compensatory allowance, it should also be indicated in the orders whether on the 

461* Supplied by SWAMY PUBLISHERS (P) LTD., Division: Gitanjali rms Er Registers 

164, R. K. Mutt Road, Madras-600 028 
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DEPARTMENT OF POSTS 
OFFICE OF THE CHIEF POSTMASTER GENERAL 

•N.E. CIRCLE: SHILLONG 

No. API27fMisc-Recovery/2004-05 	 Dated Shillong, the 29-3-2005 

Shri Ananda K. Sarkar, 
Sr. Private Secrëtd to CPMG 
Banasree Postal Colony, 
P.O. Laitumkhrah, 
Shillong - 793 003. 

Subject: 	Recovery of advance with Panel Interest - Case of Shri Ananda K. Sarkar. 

You were sanctioned (1) H.B. Advance, (2) Motor Car Advance, (3) 
Computer Advance and (4) Scooter Advance from time to time as and when applied for 
with stipulation that rules and regulations for each of the advances applied for and 
sanctioned by the office would be strictly and scrupulously adhered to by you. 

However, it appears from this office records that you have failed to do so 
and the competent authority has ordered recovery of the advances sanctioned to you from 
time to time as noted in para-1 above along with panel interest. 

In view of aforesaid, you are requested to refund the advances as detailed 
below in one lump-sum along with panel interest at Shillong GPO immediately, failing 
which, the amount will be recovered from your pay and allowances effective from April 
2005 allowing you Re. 1.00 P.Ms pay till completion of recovery. 

 
 
 

 

H.B. Advance - Balance Rs:4,67,460 + Panel Interest thereon. 
Motor Car Advance - Balance Rs:1,50,000 + Panel Interest thereon. 
Personal Computer Advance - Balance Rs.6 1,450 + Panel Interest thereon 
Scooter Advance - Balance Rs. 12,370 + Panel I er St thereon. 

( 

(R.C. at 
Accounts Officer (Accoutns) 
For Chief Postmaster General, 

N.E. Circle, Shillong. 



DEPARTMENT OF POSTS : lND LA 
Office Of the Chief Postmaster General N.E. Circle, Shiflong. 

Details Pay & allowance for the Month of SEPTEMBER. 2004 

D.A. 	( Rs. 11% 	/ 
H.RA @Rs. 15% 
IS.DA. @Rs12.5% 

Name :- SriA.K. :Sarkàr, Sr. P.S. to Chief P.M.G. 

GROSS J_Rs. P DEDUCTION Rs. P 

asic 9000 C.G.E.G.l.S. 60 
Dearness Pay 4500 G.P.F. Contribution 850 
Special Pay •lncome Tax 300 

- 

D,A. 1485 P.L.I. 265 
- 

Double H.R.A:  PLI  
- 

H.R.A.  .jPersonal Comp. Adv 500 
TA 200 IHBA 3340 
H.C.A. 
Chid. Edu .Allowance 

300 - Scooter Adv 
Licence Fee. 

430 - 

CourtAttachment 1413 

Total:1 Total 7339 

NET AMOUNT PAYABLE: Rs. 8146.00 

OF 814 

58 - 

JQöO) 3 3000 

.2gCO 
•JOO) 3- 	30 - 
S:cO  

1; - 

.tJ i I 	 cdt. 

a/een-33 
.-)J PD.  

(-U)2-ZcQ2- 10 

Cc- ep -,2OC •  

.- 

(;) 

Accourils ()flict (Ak) 	' 
7,P 	3 



DEPARTMENT OF POSTS: INDIA 
Office Of the Chief Postmaster General N.E. Circle, Shillong 

Details Pay & allowance for the. Month of April -2005 

D.A. 	@Rs.17% 
H.R.A. @Rs. 15% 
S.D.A. @ Rs. 12.5% 

Name :- Sri A.K. Sarkar, Sr. P.S. COP Shillong. 

GROSS Rs. P DEDUCTION Rs. P 

Basic 9250 C.G.E.G.I.S. 60 
Dearness Pay 4625 G.P.F. Contribution 850 
Special Pay - Income Tax  
D,A. 2359 - P.L.I. 265 - 
Double H.R;A. - Car advance 2461 - 
H.R.A. - Personal Comp. Adv 2711 
l.A 200 JHBA 6891 - 
H.C.A. 3O0 - ScooterAdv 1865 - 
Chid. Edü.Allowance - Licence Fee. 217 - 

Court Attachment 1413 - 

Total: 167341 1 Total 1 16733 

NET AMOUNT PAYABLE: Rs. 1.00 

Mct  Accounts Officer (A/C) 
0/0 The ('11 icf Postmaster Ge.ra1 

Nii. 	iirTu-7930f)f 

, 
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DEPARTMENTOFpcSTS INDIA 

Office Of the Chief Postmaster General N.E. Circle, Shillong. 

Details Pay & allowance for the Month of May -2005 

D.A. @Rs.17% 
H.R.A. ©Rs. 15% 
S.D.A. 	@ Rs. 12.5% 	 .-.... .,.... 	.....-.. 

Name :- Sri A.K. Sarkar, Sr. P.S. CO, Shillong. 

GROSS Rs. P DEDUCTION Rs. P 

Basic 9250 C.G.E.G.LS. 60 
Dearness Pay 4625 - G.P.F. Contribution 850 
Special Pay  - Income Tax 1000 - 
D,A. 2359 - P.L.I. 265 - 
Double H.R.A. - Car advance 2461 - 
H.R.A. 

- Personal Comp. Adv 2711 - 
l.A 200 - HBA 5891 
H.C.A. 300 Scooter Adv 1865 - 
Chid. Edu .Allowance Licence Fee. 217 - 

Court Attachment 1413 - 

Total: 167341 Total 16733[ 

NET AMOUNT PAYABLE: Rs. 1.00 

Asstt. 
Accounj.j OiT'cerJ\, , 

LLU, 	N.E. CitcI, 
	ster 

)65 
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DEED OF SALE 

Sdle 	
0 	

I • This Deed ofSa1& is made this '
.;
I 1—I'-II  da Mou ja—G*nr1h , '.. 

P SAuport -- 	of June Two thousand Three 
DistWe,t Tripura, 

 
S 	 '4- 

Land medsuring-5 Gandas 	
—è3 E I W E E N Land Valued —!I.157OOO/— 	 ------,--_._ 	. Page Noj __ 	

S)J ANIND KMARSRKA-S/0 It MakhanLa 

Saikar 

Dist nest T1'fpura, by.faith_Hindu,b,.fprofes 

Govt. Service,.a,*cjt4jen of'. IndiaParganaAga S 	 -. 	
•.1j-'. 

 

Sub—Division and'Sub.Regjstry OfficeSadar 

Agartaa --- herelndfter called theVENDEE. 
/ 	, 	 '.'..... 	. 	- 	.-.... 

I 	tn i.c(/Os 
• OF THE ONE PART. - 

V. 

— 	 Contd.. 

p/ 
(staff) 	er'  
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'AND - 

SRI SUtIL KUM/R DEY S/o.Lt. Man Mohan Dey Res1dent': 

1ttar Ramndgar,P s Airport,Dist Vgest Tripura,by faith - 

Hindu.by pro1esioj' - Uusiness, a citizen of India ---herelnil 

after called the VLNLR. 

OF THE OTHER PART 

H This is ci Sale Deed of Lawf,T'anfej'ab1ead 

possessory Paydtl Jote flight l3astu/Tjlla land measuring 

10 sataks within Dist WestrrsAp ort,Sub...Djvis jon  

and Sub-Hegistry Oilice- Sadar,Pargana_Agartal, Mouja-& 
5--.---- 	5.. 

Tdhasil_ Gandhlc,rdm,TouJj. No 209(P), IKhatian No 448, 
- 	 I 	' Old Pløt Nos 1 987,
-

1988
-

,1992,1993,1994 ,fl S.Plot Nos 2O0, 

2008,2011,2012 & 2013 ,total land nieãUing 0 98 	aks 

owned by the Vendor/me as per purchase Vide Recid Sale 

Deed No 1-22388 Datei 17 12 55 The said sale deed duly 

Registered in the Sadar Sub-Registry office-Agartala, 

West Tripura,Since then I am absolute owner and peaceful 

possessol and enjoyment in hayati jote right of the 

above mentioned jote land ,free fromall encumbrances. 

AND 1HEI1E5 in 6ourse of my peaceful enjoyment 

of possession of the saicL1anLI being in urgent need of 

money proposed to sell 10 sataks of land detailed and 

described in the Schedule herein below and you the Vender 

havinq agreed to purchase the same for your residential 	•- 

purpose the price whereof has been mutually determined on: 

S 

	

	 propei verification at the prevailing market rate at a totalj 

sum of Rs.15,000/-( hupees Fifteen thousand) only. 

Contd.P/3. 

S 

 CI L 

193001  
' 
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I do hereby sell and convey to you,the Vendee, 	-. 

the alorescid land measuring 10 sataks with all of my 

.rights,title and interest in the property hereinafter 

described in the Schedule below on receipt of full 

consideration money of the said land in Cash from you,the 

Vendee executed this sale deed & possession whereof 

has been deliveiedto you. 

Thus I have relinquished all of my rights,tit'le 

and interest whatsoever on the said demised land which 

have Ijeeri vested with you,the Vendee on and from this 

day 	you the Vendee haying been the full& lawful owner 

of the demised land viti all rights,itle, interest and 

possession in- kayatiJoteright,which I so long enjoyed 	. 

and you are at liberty to itutate your name in the record 

of Coilectorate of th:Governient of Tripura to make regularl 

payments of lcind revenue to the competent Authority and to'H 

enjoy in happiness the saine in all respects and in the 

rnannel you like,with 7or legal hears aDdsuccessors and 
-- 	 t 

with the powers of Sale,Gift or- transfer of all kinds to 

which neither I nor arty of my legal heirs/successQrs 
•c:; 	. 

or shall have any claim right,objection or will ever clarn 

any 1 iyht,title or rdise any objection thereon If at anyi 

time such riçjhttitle or interest is claimed ... or caused to:4 

be cldimed either by me or by any of my legal heirs/ 

succec,sors such claim or cldirns and objections shall always 

be treated as quite null and void in all the Courts 	aw 

4' <' 	 Contd P/4 

AL 

0-11  19 

: 
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It is hereby expressly 	declared that I am the. sole 

and absolute Owner in peaceful possession of the demised 

land,fxee from all encumbrances or charges whatsoever 

and there is nu right,title or interest of any other person 

or persons on the said demised land.If at any time any 

such thing or things is/are detected and if you incur any 

loss thexeby 1 shall legally be prosecuted for fraud In 

the coult of 	law and Ip-iThyselt'nd keep myself liable 

to conlpensaté.thé loss to be sustained by you or your legal. 

heixs/successors 101 such defect in titleof the land. 

Be It mentioned here that if any error is detected 

in this deed I ayre 	td'rectify. the same by execution 	of'• 

a deed of corrigendum. 

SLi'iEDULE OF THE .UEMISEb IJND REFERRED, TO 
HERE1NAI3OVE. 	 - 

Within Uist.Wost Tiipura,P.s.Airport ,Sub-Divjs ion 

anci 	ub-ItegIstry Olfice-Sadar, Pargana_Agartala,Mouja & 

Tahasil-Sanuhigram,Touji No.209(P),Khatian No.448, Old 

F1otN6 
	

19871988,1992;1993 & 1994,R.S.Plot Nos. 2005, 	'1 
2005,2011,2012 & 2013 ,total land measuring 0.j'O sataks . 

(out of 0.90 5tuks). 

Llounded by - 	 • 

• 	 North - Vendor Self. 	• 	 • • • 

West 	- Vendor Self. 	 - 

• 	 • 	 cast 	- Vendor Self. 	 0 
•; • 

South 	Govt. Road. 

Inside this boundary land measuring 10 sataks(ten Sataks). 

cicissified asI3cstu/Tilla. 	. 

- 	Contd. .P/5. 

I-  

••, 
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In Witnesses whereof I put my signature in S0Ufld.'l 

hedith dnd fresh mind and Willful con 	nce'  and vol iton 4 	 . 	

. 

do hereby executed this deed of sale in favour of youthe 

vendee on the day,month and year first obove written.. 

• 	 . 	

..-•- 	

• . 

Witnesses - 	
v?_ 

Signdture ofVendorU 

• 	 •• 

2 

4.  

Drdlted by - 

Tyed by - 

it 
IS' 	i 	 ..... 	

-5-. 	 • 	 . 

S 	 • 	

• ; 	

.. 

- 	

: 

S 	 - 

4. 

• .1 
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tr 
$ 

- 	 ct: 
o(Mortgage. Deed_to. be eVent d 

the propr is freehold - 

[Rule 5 (a)] 

This indenture made this.................... 
one thousanine hundredtnd..71.... . 
between 

1 	 umar....- ............ 

son/dangiTter of .... a:te ... M.akhan ... Lai..Sar.kar.  ............................ at present employed 
as.... Sr.....P..r.jvate....$ecretar.y .... to ... 	 hjef . ... 	 .......................................................................... 
in the Ministry/Office of..9. 	 Cç 

Shillong........ T___,. ........................................................................................ 
at ................ 	 (hereinafter called 
"THOR.rGAGoR" which expression shall, unless excluded by or repugnant 
to the subject or context, include his/her heirs, executors, administrators and assigns) 
of the ONE PART and THE .IDENIflEiND1&hexinafter called "THE 
MORTGAGEE" which expression shall, unless excluded by or repugnant to the 
subject or context, include his successors in office and assigns) of the OTHER 
PART: 

0 

WHEREAS the Mortgagor is the absolute and sole beneficial Owner and is 
seized and possessed of or otherwise well and sufficiently entitled to the land and/or 
house, hereditaments and premises hereinafter described in the Schedule hereunder 
written and for greater clearness deIneated on the plan annexed hereto and thereon 
shown with the boundaries thereof coloured...................... TTT. ............................................ 
and expressed to be hereby conveyed, transferred and assured (hereinafter refer-
red to as "the said Mortgaged property"). 

• AND WHEREAS the Mortgagor a li d to the Mortga ee for an advance 
of Rs 4 ' 12 ....500/—......  

• 	onlyjfor the purpose of enabling the Mortgagor. 

*(1) to purchase land and to construct a house thereon or *(to  eiJarge living 
0  accommodation in the existing house on the said hereditaments). 

0 *() to construct a house on the said hereditaments, or *(to  enlarge living 

Jd 	accommodation in the house on the said hereditaments). 
/ 	

0 	 00 

4(3) to pu.rchase a ready-built aforesaid house. 
O 	 AND WHEREAS the Mortgagee agreed to advance  to the Mortgagor the said 

sum of Rs 	 (Rupees. '01r Liacs 	 isand 
uAYJV'Y'.J¼4', five ................  ..... only) (insert full amount) vide the Ministry/ 

/ 	Office Letter NO. 	 , dated.... 	a°° ........... 
• 	 a copy of whih is annexed to these presents for the purppse aforesaid on the terms 

and conditions set forth therein, etc. 	 0 

tMention whatever is applicable. 

'0I II 

i tnn 
' StrmP 	w4.SI 

1 Form 
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AND WHEREAS one of the conditions for th dfopsaid advance is that the 
Iortgagor should secure the repayment of the said tvance and due observance 
f all the terms and conditions contained in the "Rules to regulate the grant of 

advances to Central Government servants for building, etc., of houses" issued by 
the Government of India, Ministry of Works, Housing and Supply with their O.M. 
No. H. 11-27 (5)/54,dated the 12th April, 1956 (hereinafter referred to as the "said 
Rules" which expression shall where the context so admits include any amendment 
thereof or addition thereto for the time being in force) by a mortgage of the 
property described in the schedule hereunder written. 

AND WHEREAS the Mortgagee 

*[has sanctioned to the Mortgagor an advance of Rs 4 .,12 . 500/.  

(Rupees...?0%r 	t1ve 	9USaEId f.tve birndre. .................... . ........  only), 
payable by such instalments and in the manner as hereinafter appearing] 

*[has  paid to the Mortgagor a'n advance of Rs................ 
(Rupees......................................................IT.............. only) 
of ............................ .. 	

.] 
and in the manner provided in the said Rules upon 

having the repayment of the loan with interest and thç observance of all the terms 
and conditions contained in the said Rules as hereinafter mentioned secured in the 
manner hereinafter appearing. 

AND WHEREAS the Mortgagor is to receive from the Mortgagee the aforesaid 
advance in the following instalments:- 

*Rs 	 . 	 already received on ..........:;-----------............. ...... .. ...............  . ................................................ 

*Rs 	........................................................... . ... . 	 ................... ..... on .the execution of 
this indenture by the Mortgagor in favour of the Mortgagee. 

tRs ....................... ................   .. .. ............... .......................... when the construction of the house reaches 
plinth level, t(Rs ................... ...... ...TT.......................................................

) 
when the construction of 

the house reaches roof level, provided the Mortgagee is satisfied that the develop-
ment of the area in which the house is built is complete in respect of amenities 
such as water-supply, street lighting, roads, drainage and sewerage. 

NOW THIS INDENTURE WITNESSETH as follows:- 
**(j) (a) In pursuance of the said Rules and in consideration of the said 

advance sanctioned/paid by the Mortgagee to the Mortgagor pursuant to the pro-
visions contained in the said Rules the Mortgagor doth hereby covenant with the 
Mortgagee that the Mortgagor shall always duly observe and perform all the terms 
and cojiditjon

"' 
 lhe said Rules and shall repay to the Mortgagee the said advance 

of Rs 12 '' (Runees__!c8twel've thousand 
. ... 

.............................................Five 	.drd 	.... ............................. . ...... only) 
byl: 	 monthly instalments of Rs .... .80J.. 

(Rupees.. tee .thousand . ... 1fldred  eiahty 

........................only) from the pay of the Mortgagor commencing 
from the month of....eP!II ........2 9•° . Nineteen hundred and 

....................... 	or from the month following the completion 

*Mentjon whatever is applicable. 
tThe language will be modified if the mode of payment of advance is different from what 

is prescribed in Rule 5. 
**Delete Clause (i) (a) or (0 (b), whichever is inapplicable. 
This will not be more than 180. 
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f the house, whichever is earlier, and the Mortgao hereby authrises the 
lortgagee  to  make deductions from his monthly p'Teave salary/susistence 
ilowance of the amount of such instalments and the Mortgagor shall after\paying 
e full amount of the advance also pay interest due thereon in' ...................................... 

150 equa1 monthly instalments in the manner and on the 
terms specified in the said Rules, provided that the Mortgagor shall repay the 
entire advance with interest in full before the date on which he/she is due to retire 
from service, failing which the Mortgagee shall be entitled to enforce this security 
of the Mortgage at any time thereafter and recover the balance of the advance then 
due together with interest and costs of recovery by sale of the mortgaged property 
or in such other manner as may be permissible under the law. It will, however, 
be open to the Mortgagor to repay the amount in a shorter period. 

t(i) (b) In pursuance of the said Rules and in consideration of the said 
advance sanctioned/paid by the Mortgagee to the Mortgagor pursuant to the pro-
visions contained in the said Rules the Mortgagor doth hereby covenant with the 
Mortgagee that the Mortgagor shall always duly observe and perforili all the terms 
and conditions of the said Rules and shall repay to the Mortgagee the said advance 
of Rs..j'2-' LCS tWe.Lvettio.us.and..................... 

Five....hundred .................................................  only) by 	!d1 1a]. 	.. 

monthly instalments of Rs  .... .8OL. ......frOTn-the-pay of 
the Mortgagor commencing from the month of.., pthIIber....20Q4.......................... 

19........................................... , or from the month following the completion of the house, 
whichever is earlier, till the date of his superannuation and the balance then 
remaining outstanding on. his superannuation together with the interest on the 
amount advanced from the date of the advance to the date of repayment from 
his gratuity/death-cum-retirement gratuity and the Mortgagor hereby authorises 
the Mortgagee to make deductions from his monthly pay/leave salary of the amount 
of instalments and from his gratuity/death-cum-retirement gratuity of such of the 
balances remaining unpaid at the date of his death/retirement/superannuation as 
hereinbefore mentioned, failing which the Mortgagee shall be entitled to enforce 
this security of the Mortgage at any time thereafter and recover the balance of the 
advance then due together with interest and costs of recovery by sale of the mort-
gaged property or in such other manner as may be permissible under the law. 
It will, however, be open to the Mortgagor to repay the amount in a shorter 
period. 	

I 
. 

(ii) If the Mortgagor shall utilise the adv 	efoi-a...puipose other than that 
for which the advance is sanctioned or if the Mortgagor shalTbeoe insolvent 
or shall cease tO be in service for any reason other than normal retirem ~e- rtuper-
annuation or if he/she dies before payment of the adyance in full, or if the Mort-
gagor shall fail to observe or perform any of the terms, conditions and stipula-
tions specified in the. said Rules and on his/her part to be observed and performed 
then and in any such cases the whole of the principal amount of the advance or 
so much thereof as shall then remain due and unpaid shall become payable forth-
with to the Mortgagee with interest thereon at** .................................................. 

• *Thjs will not be more than 60. 
tDelete Clause (i)  (a) or (i) (b), whichever is inapplicable. 
**Normal rate of interest to be charged under the said Rules. 
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14 
per cent per annum calculated fjMcD  tte date of the payment by the Mortgagee 
of the first instalment of the said aqvince. Notwithstanding anything contained 
herein, if the Mortgagor utilises the avance for a purpose other than that for which 
the advance is sanctioned, it shall be open to the Mortgagee to take such disciplinary 
action against the Mortgagor as may be appropriate under the rules of service 
applicable to the Mortgagor. 

(iii) In further pursuance of the said Rules and for the consideration aforesaid 
and to secure repayment of the aforesaid advance and interest as shall at any time 
or times hereinafter be due to the Mortgagee under the terms of these presents, 
the Mortgagor doth hereby grant, convey, transfer, assign, and assure unto the 
Mortgagee ALL AND SINGULAR the said Mortgaged property fully described 
in the Schedule hereunder written together with buildings erected or to be erected 
by Mortgagor on the said Mortgaged property or materials for the time being thereon 
with all rights, easements and appurtenances to the said Mortgaged property or 
any of them belonging TO HOLD the said Mortgaged property with their appur-
tenances including all erections and building erected and built or to be erected and 
built hereafter on the said Mortgaged property ormaterials for the time being 
thereon unto and to the use of the Mortgagee absolutely for ever free from all 
encumbranc. SUBJECT NEVERTHELESS to the proviso for redemption herein-
after contained PROVIDED ALWA.YS AND it is hereby agreed and declared by 
and between the parties hereto that if the Mortgagor shall duly pay to the Mort-
gagee the said principal sum and interest hereby secured in the manner herein pro-
vided and also the other moneys (if any) determined to be payable by the Mort-
gagor to the Mortgagee under the terms and conditions of the said Rules, then 
the Mortgagee will at any time thereafter upon the request and at the cost of the 
Mortgagor reconvey, retransfer and reassure the said Mortgaged property unto 
and to the use of the Mortgagor or as he may 

(iv) AND IT IS HEREJ3y EXPRESSLY AGREED AND DECLARED that 
if there shall be any breach by .  the Mortgagor of the covexjants on his/her part 
herein contained or if the Mortgagor shall become insolvent or shall cease to be 
in service for any reason other than normal retirement/superannuation or if he/she 
dies before all the dues payable to the Mortgagee under these presents together 
with interest thereon shall have been fully paid off or if the said advance or any 
part.thereof becomes payable forthwith under these presents or otherwise then and 
in any of such 	

for the Mortgagee without intervention of 
the Court, to sell the said Mortgaged property 	 either together 
or in parcels and either by public auction or by private 
in or rescind any contract for sale and to resell without being responsible for any 
loss which may be occasioned thereby and to do and execute all such acts and 
assurances for effectuating any such sale as the Mortgagee shall think fit AND 
IT IS HEREBY declared that the receipts of the Mortgagee for the purchase money 
of the premises sold or any part thereof shall effectually discharge the purchaser 
or purchasers therefrom AND IT IS HEREBY declared that the Mortgagee shall 
hold the moneys to arise from any sale in pursuance of the aforesaid power upon 
TRUST in the first place thereout to pay all the expenses incurred on such sale 
and then to pay moneys in or towards the satisfaction of the moneys for the time 
being owing on the Security of these presents and the balance, if any, to be paid 
ta fJii 



j (v) The Mortgagor hereby covenants with 	Ttortgagee as follows. 

(a) That the Mortgagor now hath in himselfierself good right and lawful 
authority to grant, convey, transfer, assign and assure the Mortgaged property unto 
and to the use of the Mortgagee in manner aforesaid. 

That the rnortgagor shall carry out the construction of.the house/addi-
tions to living accommodation in the aforesaid house exactly in accordance with 
the approved plan and specifications on the basis of which the above advance has 
been computed and sanctioned unless a departure therefrom is permitted by the 
Mortgagee. The Mortgagor shall certi y., w en applying forinstalments of a nce. 
admissible at the plinth/roof level, that the construction is being carried out in 
accordance with the plan and estimates furnished by him to the Mortgagee, that 
the construction has reached plinth/roof level and that the amount already drawn 
out of the sanctioned advance has actually been used on the construction of the 
house. He/She will allow the Mortgagee to carry out either by himself or through 
his representative an inspection to verify the correctness of the aforesaid certificates. 
If a false certificate is furnished by the Mortgagor, he/she will  be liable to pay 
to the Mortgagee forthwith the entire advance received by him/her together with 
interestthereon at t............................................................................................................................................................ 

per cent per annum and further will also be liable to appropriate disciplinary 
action under the rules of service applicable to the Mortgagor4 

That the Mortgagor shall complete the construction of the house/addi-
tions to living accommOdation in the aforesaid house within eighteen months of 
** 	 .... .......................unless an extension 
of time is allowed in writing by the Mortgagee. In case of, default the Mortgagor 
shall be liable to repay forthwith the entire amount advanced tohim together with 
interest calculated under the said Rules., in One lump sum. The Mortgagor shall 
report to the Mortgagee the date of completion of the house and furnish a certi-
ficate to the Mortgagee that the full amount of the advance ha been utilised for 
the purpose for which it was sanctioned. 

(cO That the Mortgagor shall immediately 
with the Life Insurance Corporation of India, for a sum not less than the amiiuit 
of the aforesaid advance and shall keep it so insured against loss or damage by 
fire, flood and lightning as provided in the said Rules till the advance is fully repaid 
to the Mortgagee and deposit the policy bf insurance with the Mortgagee. The 
Mortgagor shall pay regularly the prerniuni respect of the said insurance from 
time to time and will when required produce to the Mortgagee the premium receipts 
for inspection. In the event of failure on the part of the Mortgagor to effect the 
insurance against fire, flood and lightning, it shall be lawful but not obligatory 
for the Mortgagee to insure the said house at the cost of the Mortgagor and add 
the amount of the premium to the outstanding amount of thç advance and the 
Mortgagor shall thereupon be liable to pay interest thereon as if the amount of 
premium had been advanced to him as part of the aforesaid advance at................... 

...................................till the amount is repaid to the Mortgagee or is 
*Clauses (b) and (c) are not applicable when the advance is for the purchase of ready-built 

houses or for repayment of loans taken by an applicant for the construction or purchase of a house. 
iNormal rate of interest to be charged under the Rules. 
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recovered as if it were an amht covered by the si' of these presents. The 
Mortgagor shall give a letter to the Mortgagee,, as oftas required, addressed to 
the Insurer with which the house is insured, with a vie' to enable the Mortgagee 
to notify to the Insurer the facihat the Mortgagee is interested in the insurance 
policy secured. 

That the Mortgagor shall maintain the aforesaid house in good repair at 
his own cost and shall pay all the Municipal and other local rates, taxes and all 
other outgoings in respect of the Mortgaged property regularly until the advance 
has been repaid to the Mortgagee in full. The Mortgagor shall also furnish to the 
Mortgagee an annual certificate tp_the above effect. 

The Mortgagor shall afford full facility to the Mortgagee for carrying out 
inspections after completion of the house to ensure that it is maintained in good 
repair until the advance has been repaid in full. 

The Mortgagor shall refund to the Mortgagee any amount together with 
interest, if any, due thereon drawn on account of the advance in excess of the 
expenditure incurred, for which the advance was sanctioned. 

That the Mortgagor shall not during the continuance of these presents 
charge, encumber, alien or otherwise dispose of the Mortgaged property. However, 
if the Mortgagor covenants to create a second mortgage in favour of any other 
financial institution, he shall not do so without obtaining the prior permission of 
the Mortgagee and on the consent'being given, the draft of the second mortgage 
will be submitted to the Mortgagee for approval: 

Provided, always that in the event of the Mortgagor creating a second Mort-
gage on the same premises only by deposit of title deeds in favour of a financial 
institution including HDFC or a Bank, the Mortgagee may, at the written request 
of the Mortgagor and the financial institution concerned to this Mortgagee, hand 
over such documents of title to the said premises as are in possession of this Mort-
gagee, to the said financial institution for the sole purpose of creating the said 
proposed second Mortgage. 

It is a strict condition that before the said documents ol title are handed over 
by the Mortgagee to the said financial institution as hereinbefore provided, that 
the said financial institution and the Mortgagor shall assure and undertake to the 
Mortgagee in writing in such form as may be determined by this Mortgagee that- 

the said documents of title shall be held and retained by the financial 
institution concerned only as a second Mortgage subject and subordi-
nate to the rights of this Mortgagee hereunder; 

the said financial institution shall not at an 	e or for any reason 
part with such title deeds without written consent o this Mortgagee 
first had and obtained and on such conditions as may be imposed by 
this Mortgagee at its discretion; 

after at any time, the said financial institution ceases to be second Mort-
gagee of the said premises, the said financial institution shall be olig-
ed to return the said title deeds to this Mortgagee only, whether or hot 

+i;, ii-..-.ic 	 i-.., .i,, 	+,... 
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(iv) the said financial institution shall prooe-A di cause to be produced the 

said title deeds as and when required by ljsZMortgagee for any reason 
whatsoever regardless of whether the sai proposed second Mortgage 
due to be in existence or otherwise discharged; this will be in the under -
stanthngthat as soon as the purpose is served, the same shall be returned 
by the Mortgagee to the financial institution, to be dispensed subject 
to these conditions; 

(v) nothing in these provisions shall be construed to create any financial 
or other obligations or liabilities in this Mortgagee, vis-a--vis the said 
financial institution or shall in any manner alter, abridge or abrogate 
the rights of this Mortgagee hereunder, who shall always be and con-
tinue to be the paramount Mortgagee. 

(1) Notwithstanding anything contained herein, the Mortgagee shall be entitl-
ed to recover the balance of the advance withinterest remaining unpaid at the time 
of his retirement or dh preceding retirement from the whole or any specified 
part .of the gratuijhat may be sanctioned to the Mortgagor. 

SCHEDULE ABOVE REFERRED TO 
Pjot of land at 10 iie iu 	i ieu n by iviO gagor) Utter. Ramnapa.r 

within Dist. west Tripura, P •0  Airport, Sub-Division and 
Sub-Registry Office-Sadar, Pargana...Agartaa, Mouja & Tahasil-. 
Gandhigram, Touj No.209(p), KhaE a o.48Old Plot Nos, 
1987, 1988, 1992, 1993 	iiS.1otNos. 2005, 2008, 
2011, 2012 & 2013, total land measurjn10 -10 sataks (out of 0.98 Sataks). 

Esounded by - 

North-.Vendor Self - Shri Sunil. Kumar Dey 
west -Vendor Self - Shri Sunil Kumar Dey 
East -Vendor Self - Shri: Sunil Kumar Dey 
South-Govt. Road. 

Inside this boundary land measuring 10 Sataks (ten Sataks) 
classified as Bastuftjlla. 
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IN WITNESS WHEREOF the Mortgagor ha fimunto set1hishand and 
Shri.A.nanda Kuina.rSarka.rSr. !.o.o . in the MiniOffice of 

Chief .PM.G,NE Circle ........and on behalf of the President of India 
hasherunto set his hand. 	 ' 

Signed by the said (Mortgagor) 	 .i
............................................. . ................................................ 

 

(Signature of the Mortgagor) 

In the presence of 

1st witness 	: 
pc( ~ t4J £e5L 	d/~ tj Cp/Ifc 

Address. 	: 

Occupation 	: 

2nd witness 	: 

Address  

A' C,C/e,S0u19 
Occupation 	cckz:. S 

Signed by Shri .... . ax Dutta . AsStt.Djrector .Accounts. 
in the Ministry/Office 0f,,,Chief .PMG .NE Circle .... 

for and on behalf and by order and direction of the 
President of India. 

'I- 
A4stt.'€3irel4 ccountS) 

010 the Chief Postmeter General 
C1rt; 

For and on behalf of t/ie Presidenf of India 

In the presence of 

1st witness 

Address 

Occupation 

2nd witness 

Address 

Occupation 

S)LA  

CA 

dovl 	

uIt7 

:'' 

Al ,e 

Supplied by SWAMY PUBLISHERS (P) LTD., 
Lkvision: GitanjaliForms & Registers 
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ToWhorn It May Concern 

'Certified that the construction work of building pertaining to 
Shri A.K. Sarkar, Sr. PS. to Chief P.M.G., N.E. Circle, Shillong is on 
process and construction has reached tip to the level of plinth area. 

A MMAN NI 

ed 
schIrn Gin& irer G. '. 

ØtI. 	
H'flUU' Bki. 	uijrfW' 

AJ\JP ,,e//o5 
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.. 	 Ph. 2504790 
CST No. KHJCSTI5305 

4 . 	
FST No. KH/FST/5 178 

Upland Road, Laitumkhrah, S}IILLONG-7930O3 

To 	 S.Aj'--".-................ Bill Noi/L.. 	Dated..I5.1c?6tZ 

...........Th....CL4 ....EAL. 	Order No................................................... 

...... 

• Si. No. PARTICULARS Qty. Rate Amount 

b 641 

• c_ 
-ZL 	 cj ts 

• Ih 

ccL& 	as 	c- 	• .• 

SrT 

1z, 	 •_) 	I;j 

wLd 

(• 

V i- 

t 	
• F 

W? r\(5 
6-6 

s 

I6 

TOTAL 	• 

Rupees .............. 

only. 

,/fo3 

) 

) 

Mb 

41  
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• 	 ()ijiiI i\ptilii'a1iii 	121 ot 205. 

l)t 	,l I..);cIr' 	lu, thi-3 i 	l v1nv, 200. 

HONRLF MU.,jlJS 11(:t: ;,SIVARAJAN,  v1(:;l.::'(.',llAuAN 

• 	 I1()N'(U.,l 	lI.l.V.PRAl! Id\1)AN, ADMlNls1'1vrl\'E ?iiv11H11 

• 	 Shil Anancla KLIIIUII 	aiIai 

Son of [.nl:& v aldiall Ll Snikni, 
S(.:Iov I'iIvat.o S4:tl'tdr1/ to t.Iii 
(:;I(F Post: a;t,or  

Noith I8t Cl:oki, 
ShiIIw:j- 7c 1 3 001. 	 • 	 . AppItcnt.. 

III I 

	

.1...... ..In sd,, 	 L' C.' A i, 

Vn : i - 

I i'1?I 	iI 	IriI In If,%IP,f,1III 	I( I lie' 	l'(Ifti.III I I1l 
t.o'nruin':it ol 11:1110, MinisIty ':1 (u0; 11UlflI(01i1)11 

Infoi utot.ioii Iohi:oloiiy, I) pc;:t:i:ul. nI Pusl.s, 1)uk I3lvun, 
Sonad MmtJ, 
NOV F)oIhi. i I 

2. 	h:ol fstIItLl(.lI I ntiial, 	4oi't.L:.tisi (itcli, 
81111lonq-711300 1. 

3. Dirct.c I Postal SOIVICOS 

NOL't.h East. 1 r 
S}iilloiij-793O(' I 	

... I(poudeut 

liv Advorml,o 	'.1. IL thruncI AkIl. 4.c.S.c: 

SIVAUAI,\Nl,(V,u,) 

Tho alipl ica nt, is .t S@nlat PrtvaI.o Socritary .  to I.l: ChLI' Potn:astei' 

(enera1, N.E. Circle, ShiI1onj. I Ic IS alJc;rieV 4id by the orcthi' of tittiichrnont 

dntd 8.3.0i(An:1oxl.I. 1), pr ocoodings dated 23 3 00 (Aiinexurc 2) 

(11111) Llt I_I.E  UI lull. 1.3.200( In 2U,3.005 tm thus nuit 01:1.1 nider dt:ted 

28385 (A::xu: 	) citrcctiutLj iocnvt'iy in lunip-iuut 4 ndvancns sp ec ifl ed 
" 

;OrClIu, 1htl 	ptic'o it. wouls 4111011 ltitv 	br thu 	Ileliffil 	:n 4,3;05 1ti 
C.) 

•. 1,3,O3 Qfld Okti ti 51. e ~ ; ! d _c .Ow uruupti(oed orcleI'!. 

j 	Mr. S. Alt,  "I "ItOd scum: 	u:tsel 	the upplicnn sulim11 U13t. as a 

. 	 t,suI I cut t.t:p oulle: cIa (: 2 I 3 .o$ (i\ u'ciuur 5) tho I.uluItcaIti was qtIiui8 only 

1JQ1 1*/t4 ID 5 

'I 
123 00:1 
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Ro.1 (I'ti.iju' 	lI1E). Oh salor .y troill tho moii.h of Api'IL 	wthiç çjrcat 

financial lardship 	rid t.h; tho 	1111(ii.'0II 01 iho applic'aiil. S101))Wd ç;riç to 

School. 'liro 	imillisol Iml,her submils that Lhe period From 4.3,2005 to 

203 •2o0 ly t.i'oat.ud a rUns non. Sinlw counsol furthot" 

subm it.tet.l that. at. Iosi a poitiwi cr1' Iho sukiL'y has to be directed to be paid tà 

tho opplicatit Icri thc.' hi toniflIcc? of his lainhiy. Wo also htard Mi' M. C 

Alimed, learimil Alit. ('tS(. tot the tospolicleirts. We lind [rurll the 

(.'oltiIIiuttI( alioli cho.id .10I (Aitttitn r) thai tlw appllc&iiit has rot 

hIiiel.tv rollipliod wit U 1110 shpulalloll in ioinrd In tim çjiiut, ot vai.lous lonn 

which iostiihd iii Ito IfROVIl III advallco by itltIIp-SLIIII CtO(itWtLd)t) train the 

	

iihxiy of: Hio apptic'i 	IL tho applicl.dil. lims a caso that ha has irot coittod 

afly itir?qoIt:t1itiN II 1.11ff 11101101(11 	(ili0Ilt iW,ti 05 alhijid flhI(.i nlscr III regard 

to absfmic,4 troin :Itii.v mid III iP(.j4iI(.l IC> nittücluiniiiL 	then he ought to have 

brought at i.hosc: i'nIf'VO I ii. imit,ters I)0lö0 1Ii'r Ri 1)0nJflt at tIIO a1) 1)rOprltie 

limo. Wo hiii.t that. nil Ilirso intptrqt,r?rt Ill  are led in the 

mouth of M arch, 2005 and the e'ipplicant has approached this Tribunal oniy 

by th .iti (ft M, 2(1(15. iftat i1Thi't, th actual situation which rr.ihI.'d In 

tire ismJa000 o i v4li'i( Lih nII'd eih'.Icrdnt' ciltrlfi3mlçJe has to be btonijht mit. which 

'ru b. dtmc& only on an apn'mriM.f.4. t'pi'estmtation botng tnadr by thp.  

Ii 
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V 0(101' I:i(no 'III"IIII'I 't.4'i II'0S W 	((itOct ltio applice'ii I to make a propel 

rcptost?nt.rtion 

 

witll togam'ci to Iho vatianis ioiio1 uuqlit for in I1k 

alrt)iuiI.unl 10101! liii' 211d kosptmdvnl. who is tho lineal al thin dcipartm':nt 

within a 1:01'iod o: on: WOOk troiri t4)(.lV. It airy such L nsir1.a1.Ioir Is macto, 

11 Vi'W of the tact that tho appliroot, is pccvmtly i , e±viiig l'o. 1 ( Rupee one 

41y) towrds hi si .0 rv, tIio 2 rnspoInl4I1 I will consIdi' Lbr r'prsentati n 
I' 
'tl iitiif( cI: ro'po 11i: on and pans appcopriate otdr's within a paUod of Iwo 

wr'i k't 0 ii Itor 	I IlL oid( t 	o pci's€d 	'ill dko ho communR cit d to ( ro 

applicant Ill) LfiOd.3t0lV thOtO0lt.i'i . w 	rnkc IL eIntv thai we have not 

cousicleie'i tin? ini'it.i Of,  flit 4O in this U1d4L'. 
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DEPARTMENT OF POSTS 
OFFICE OF THE CUIEF POSTMASTER GENERAL 

N.E. CllCLE: SHThLONG 

No. VigILC-26/05 (CAT) 	 Dated Shillon'g, the 14-6-2005 

MEMORANDUM 

Subject: 	Central Administrative Tribunal (CAT), Guwahati Bench, original 
application No.121 of 2005, in case of Shri Ananda Kumar Sarkar, 
Senior Private Secretary, Department of Posts, North East Circle, 
Shillong-793001 versus Chief Postmater General, North East 
Circle, Shillong and others; order of Hon'ble CAT, Guwahati dated 
31-5-2005: review of representation dated 03-6-2005 from Shri 
Ananda Kumar Sarkar, Senior Private Secretary, Department of 
Posts, Shillong. 

	

1. ' 	
Parawise comments on the above representation are given in the ensuing:- 

2.1 	Para-1 of the above representation:- Nil observation as particulars of 
factual letters and orders have been merely cited. 

2.2 	Para-2 of the above reDresentation:- Reference to the health of Chief 
Postmaster General, N.E. Circle, Shillong is not relevant, and is extraneous in the present 
case. The efforts of Shri Ananda Kumar Sarkar for providing assistance to the medical 
treatment of Chief Postmaster General, N.E. Circle, Shillong as claimed are untrue, and 
not based on material facts. 

	

2.3 	References to the applicant falling sick from 07-3-05 AN: Admitted and 
accepted. The sickness and deliriums have been self inflicted, by excessive consumption 
of alcohol, during day time, and after sunset. 

/ 

	

2.4 	The official is excessively addicted to alcohol, and has been drinking 
immoderately during office hours and outside office hours. Since 04-3-05, on the few 
occasions when the official has visited this office briefly, he has been found to be totally 
drunk, in a senseless condition, and indulging in drunken and disorderly conduct and 
behaviour. 

	

2.5 	The official is a compulsive gambler, and has been playing "Satta - 
numbers gambling games", during office hours and outside' office hours. 

	

2.6 	The official is chronically indebted, and has been borrowing heavily from 

/ 

	

	
public sector banks, and other illegal, non-government sources. His debts extend to local 
shop keepers, daily market stall holders, and liquor bars/liquor shops. 

A44 	2.7 	Reference to period 04-3-05 to 20-3-05, treated as "dies non" without pay 
and 'allowances: Since Shri Ananda Kumar Sarkar failed to attend to his official duties 

A 	
due to excessive consumption of alcohol during day time, and after office hours; 

/ drunkenness and disorderly behaviour, indulgence in gambling games like "Satta", and 
chronic indebtedness, the period 04-4-05 to 20-3-05 has been treated as "dies non", 

l
b 
	/v,ithout pay and allowances; and without break in service. 

1 



A 
'V 
) 	2.8 	The applicant in his drunken state may have spoken to DPS, Shillong and 

otherofficials of Postal Circle Office, Shillong from 08-3-05 onwards. However, he was 
always in a drunken condition, with speech incoherent, without riaking any sense at all. 

/ 	 2.9. 	Period 03 14-05 to 20-3-05 has been treated as "dies non" without "pay and 
• allowances" since Shri Ananda Kumar Sarkar failed to attend to his official duties due to 

excessive consumption of alcohol during day time, and after office hours; drunkenness 
and disorderly behaviour, indulgence in gambling games like "Sàtta", and chronic 
indebtedness. During the period the official did not attend office for duties, and did not 
perform any office work nor official duties. The official also did not submit to his 

- controlling authorities any signed and dated application, seeking leave. 

2.10. 	The official has not indicated the particulars of the private Doctor from 
whom, medical treatment was obtained, as claimed. Again it is a fact that from 04-3-05 to 
20-3-05, the official did not examine himself before any of the Senior Doctors of P&T 
Dispensary, Shillong, nor obtain any medical opinion from any government hospital at 
Shillong. The official did not report to any government hospital nor government 
recognized private hospital in Shillong for treatment of ill health. The official was so 
deeply under the influence of liquor and other personal problems, that he lost control of 
himself and his thinking faculties. 

.3. 	Orders of attachment with DPS Shillong, as issiied vide orders of Chief 
PMG, N.E. Circle, Shillong memo No. Staffl9-5/2001 dated 08-3-05:- 

(a) 	The issue of orders of attachment ibid enacted from administrative reasons 
and administrative exigencies. At the highest level of Postal administration, in Shillong, 
representing the six states of North East Region, the official was found unfit for duty with 
the Chief PMG, N.E. Circle, Shillong, owing to excessive consumption of alcohol during 
the day time and after sunset; indulgence in various gambling games, viz. "Satta - 
number games", and "Teer - number games", and chronic indebtness with huge advances 
from diverse sources. The official has turned into a chronic alcoholic and helpless 
dipsomaniac, without any control over his actions and has lost his faculties of reasoning. 
He was found to be unable to discharge the duties and responsibilities expected at his 
level. Therefore, he has been attached to the DPS Shillong, effective 08-3-05, in the 
interest of.service, and as an administrative measure. The deterioration in the official's 
mental and physical capabilities, arising from addiction to alcohol and other vices, 
sharply increased from September 2004. The official reaphed a crisis point in the first 
week of March 2005 when he was found unable/incapable to perform his official duties 
and assigned work. 

4. 	Orders regarding recovery of irregular drawal of advances: - 

4.1 	. 	Since 2001, the official was sanctioned a series of advances under various 
financial provisions of Government of India, which are detailed below:- 

SI. 
No. 

Nature 	of 
Advance 

Amount of advance sanctioned 
and date of sanction 

Date 	of disbursement 	of I 
advance. 

1 Scooter Rs.30,000/-. 	No. 	AP/SA-45-1/ 03-9-2001 
Advance 2001-02 dated 03-9-2001  

2 House i. 	206,250/- No. 	AP/27-83/2003 i. 28-8-03 
Building dated 28-8-03 
Advance ii. 	206,250/- 	No. 	AP/27-83/03 ii. 22-10-03 

2 
/ 



dated 22-10-03 
• 

iii. 	75 , 00O/- 	No. 	AP/27-83103 iii. 04-2-04 
dated 04-2-04 

4 

Total 	Rs.487,500/-  
3 Personal Rs.74,950/-. 	No. 	AP/MCA 	& 12-12-02 

Computef PCAI45-112002-03 	dated 	12-12- 
• Advance 02.  
4 Motor 	Car Rs. 150,000/- No. APIMCA/45-1/ 07-02-05 

Advance 2004-05 dated 07-02-05  
5 Balance 	of Rs.10,000I- Adjusted from final bill of 

• outstanding Rs.66621- 	in 	June'05. 
Medical . Balance of Rs.33381- to be 
advance 	for recovered from his salary. 
self treatment  

	

4.2 	if any official, who fails to produce Registration book/Registration 
Certificate, cash receipt and insurance within stipulated period of two months, the whole 
amount of advance is liable to be recovered in one instalment, along with penal interest, 
as laid down in Rule-206 of General Financial Rules (GFR) GOl; and all such officials 
are to be debarred from receiving advances for the next five years. 

	

4.3 	Shri Anandaj'Zumar Sarkar has failed to produce any Registration book! 
Registration Certificate, insurance receipt and insurance and Title to lands or buildings or 
flatsotned within stipulated period. 

	

4.4 	Legally accepted receipts as proof of expenditure against advances drawn, 
have not been submitted by Shri Ananda Kumar Sarkar to this office till date. The 
amount of advances drawn, and its financial amounts, have been over and above the 
normal pay and allowances, of the official. Therefore, the amounts of advance if not 
utilized, nor expended by the official, should be returned to the government 
account/Treasury immediately. In case the fWl amount is not returned to government 
account/treasury, and the advances continue to be outstanding against the official, the 

'. government administration has no other choice, but to order necessary recoveries from 
pay and allowances, after taking cognizance of normal Income Tax, and court attachment' 
recovery, as the case may be. Recovery of such advances, with penal rates of interest, is 
also applicable, in such cases of misuse/non return of sanctioned advances. This is in 
pursuance to Rule 206 of GFR, GOl. 

AA. Ghosh Dastidar) 
Chief Postmaster General 

North East Circle, Shillong. 
Shillong-793 001. 

.Copyto:-   . 

Shri A.K. Sarkar, Senior Private Secretary to 'DPS, Shillong. 
Vigilance Section, CO., Shillong. 
Accounts Section, C.O., Shillong. 
Personal file of Shri A.K. Sarkar 
Office copy with the Staff Section, Circle Office, Shillong. 
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From :- 	Shri Ananda Kumar Sarkar, 	Dated at Shillong, the 03.6.2005 

) 	 Senior Private Secretary 
Office of the Chief Postmaster General, 
North-East Circle, 
Shillong-793 001. 

To :- 	The Chief Postmaster General, 	UNDER RECEIPT 
North-East Circle, 
Shillong-793 001. 

Sublect: 	Prayer for (1) Attachment with the Chief Postmaster General, (2) Grant 
of Earned Leave for the period from 04.3.2005 to 20.3.2005 and (3) 
Stoppage of lump-sum recovery of advances. 

Respected Sir, 

1. 	Reference: 

(I) 	Chief PMG, NE Circle, Shillong Memo No. Staff/9-512001 dated 8 March, 
2005, attaching me with the Director Postal Services (HQ), NE Circle, 
Shillong. 

Director Postal Services (HQ), Office of the Chief PMG, NE Circle, NE 
Circle, Shillong letter No. Staff/7-10194 dated 29d  March, 2005, imposing 
me penalty of 'Dies-Non' for the period from 04.3.2005 to 20.3.2005. 

Chief PMG, NE Circle, Shillong letter No. AP/27IMisc-Recoveryl2004-05 
dated 29.3.2005, issuing order of lump-sum recovery of advances along 
with penal interest and to pay me Re. 1/- (Rupee one) only per month as 
salary with effect from April, 2005. 

Hon'ble Central Administrative Tribunal, Gauhati Bench at Gauhati 
order dated 31.5.2005 directIng the applicant to submit representation to 
the Respondent No.2 within one week with effect from 31.52005 which is 
annexed as Annexure-li to this representation. 

2. 	FACTS OF THE REPRESENTATION: 

(I) 	The Chief Postmaster General, NE Circle, Shillong wasadmitted in the 
Nazareth Hospital, Shillong on 03.3.2005 and was released from, the hospital on 
08.3.2005 afternoon. I took all necessary steps for early release of the Chief Postmaster 
General from hospital. In the meantime I fell sick from the evening of 07.3.2005 and 
next day that is on 08.3.2005 I Informed Director Postal Services (IIQ), NE Circle, 
Shillong, over phone about my sudden sickness and requested for grant of leave. It is a 
fact that DPS (HQ), NE Circle, Shillong directed me to send application. As such I 
started treatment from a private doctor after informing that fact over phone to the DPS 
(HQ) followed by several applications sent through messengers. Unfortunately, while I 
was sick with effect frbm the evening of 07.3.2005 and was under treatment, the Chief 
Postmaster General, NE Circle, Shillong Issued Memo No. Stafl79-5/2001 dat 
March, 2005, attaching me with the Director Postal Services (IIQ), NE Circle, S 
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Annexure-1 Is the photocopy of the Memo No. StaIll9- 
5/200 1 dated 8th March, 2005 attaching me with the 
Director Postal Services (JIQ), NE Circle, Shillong. 

(II) 	While I was taking treatment with effect from the evening of 01.3.2005 
from a private doctor, I did not feel better and as such I was admitted in the said 
Nazareth Hospital, Shillong on 21.3.2005 and was released on 31.3.2005. In this 
connection, as stated In the para 2 (I), I sent several applications addressed to Chief 
PMG, NE Circle, Shillong in addition to telephonic Information passed to DPS (HQ) 
about my sickness and requesting for grant of Earned Leave for 15 days with effect 
from 07.3.2005, only one application for grant of Earned Leave has been found to have 
received by the Office of the Chief PMG, NE Circle, Shillong. In the meantime, the 
Director Postal Services (HQ), NE Circle, Shillong Issued letter No. StaffI7-10194 dated 
23 March, 2005 addressed to me Imposing penalty of 'Dies-Non' for the period from 
04.3.2005 to 20.3.2005 and the said letter was delivered to me in the Nazareth Hospital 
Itself as I was already admitted In the hospital with effect from 21.3.2005. As already 
stated above, I was released from Nazareth Hospital on 31.3.2005 with advice to take 
rest for two weeks, but before completion of rest for two weeks, I resumed duty and 
submitted a request letter dated 05.4.2005 addressed to the DIrector Postal Services 
(IIQ), NE Circle, Shillong with request to grant Earned Leave for the 'Dies-Non' period 
that is from 04.3.2005 to 20.3.2005, but no reply to my application dated 05.4.2005 was 
given to me. Thereafter, I submitted an appeal dated 08.4.2005 addressed to the Chief 
Postmaster General, North-East Circle, ShIllong praying for grant of Earned Leave for 
the period of 'Dies-Non' Imposed by the Director Postal Services (BQ), NE Circle, 
Shillong, but the fate of my appeal dated 08.4.2005 has not yet been known to me. 

Annexure-2 is the photocopy of letter No. StalT/7-
10194 dated 23rd March, 2005 issued by the DPS 
(HQ), NE Circle, Shillong imposing penalty of 'Dies-
Non' for the period from 04.3.2005 to 203.2005. 

Annexure-3 is the photocopy of the application for 
grant of Earned Leave for 15days with effect from 
07.3.2005. 

Annexure-4 Is the photocopy of the Medical Sickness 
Certificate dated 3 1.3.2005 issued by Nazareth 
Hospital, ShIlLöng. 

Annexure-5 is the photocopy of my request letter 
dated 05.4.2005 addressed tothe Director Postal 
Services (HQ), NE Circle, ShlHong requesting for 
grant of Earned Leave for the 'Dies-Non' period. 

Annexure-6 Is the photocopy of the appeal dated 
08.4.2005 addressed to the Chief PMG, NE Circle, 
Shiliong praying for grant of Earned Leave for the 
period of 'Dies-Non' Imposed by the DPS (UQ), NE 
Circle, Shlllong 'wIde letter at Annexure-2 above. 
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3. 	That while I was Under treatment being admitted in . the Nazareth 
Hospital, Shillong as explained above, the Chief Postmaster General, North-East Circle, 
Shillong ordered recovery of various advances taken by me on lump-sum along with 
penal interest leaving Re.1/-(Rupee one) only as salary for me with effect from April, 
2005, vide letter No. API27IMisc-Recovery/200405 dated 29.3.2005, and this letter was 
received by my eldest son at Shillong residence as I was admitted in the hospital. 

Annexure-.7 Is the photocopy of the letter 
No.AP427/MIsc-Ricovery/2004.05 dated 29.3.2005 
issued by the Chief Postmaster General, North-East 
Circle, Shillong ordering recovery of advances on 
lump-sum along with penal interest paying Re.1J-
(Rupee one) only per month as salary to me with 
effect from AprIl, 2005. 

PARTICULARS OF ADVANCES AN RECOVE1WS ALREADY MADE 

(1) 	That I was sanctioned a sum of Rs.4,12,500/- being House Building 
Advance and was paid to me in two instalments. Thereafter, on my request an 
additional advance of Rs.75,000/- was also sanctioned and paid to me for the same 
purpose. After observing all formalities as per rule, I was paid first instalment 
amounting to Rs.2,06,250/- and on receipt of the first instalment, started construction 
of RCC building at the Village-Uttar Ramnagar under Gandhlgram Mauza about 15 
Kms. away from Agartala city and reached upto plinth level of construction. 
Thereafter, I submitted a certificate dated 7.10.03 issued by the Pradhan, Paschim, 
Gandhi Gram Gao Panchayat, Mohanpur Block, Tripura (W) countersigned by the 
Asstt. Supdt Of Post Offices (HQ), Office of the Director Postal Services, Agartala 
Division, Agartala. On receipt of such certificate, the Chief Postmaster General, N.E. 
Circle, Shillong released• me second Instalment of IIBA amounting to Rs.2,06,250/-. 
Therefore, a sum of Rs.75,000/- was finally sanctioned and paid to me as additional 
advance as cost of the materials became higher than the estimated cost. Thus while the 
construction works reached upto roof level, because of various problems like children's 
examination, wife's treatment etci I could not avail leave and could not go to the 
construction site as a result of which_constructIrncou1do completed. However, as 
stipulated by the Office of the Chief PMG, NE Circle, SW]Iodk while sinctioning the 
instalments of advances, recovery of House Building Advance was commenced with 
effect from September, 2004 @ Rs.3340/- per month and continued recovery upto. 
March, 2005 at the same rate. Thereafter, authorities Jumped to recover on lump-sum 
along with penal Interest @ Rs.6891/- with effect from April, 2005 simply showing "I 
failed to do so" vide letter No.AP/271Misc-Recovery/2004-05 dated 29.3.2005 and 
without Issuing any show-cause notice. 

• 	 Annexure-8 is the photocopy of the certificate dated 7. 10.03 
•  Issued by the Pradhan, Paschim Gandhi Gram Gao 

Panchayat, Mohanpur Block, Tripura (W) countersigned 
by the Asstt. Supdt Of Post Offices (HQ), Office of the 
Director Postal Services, Agartala Division, Agartala, 
stating that construction of RCC building reached upto 
piinth level. 
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Annexure-9 is the photocopy of Pay Slip for the month of 
*AAQ loos.d hr *hs 0111,, Pf the Chief PMC, NE 

Circle, Shiliong recovering an amount of Rs.68911- being 
lump-sum recovery towards UBA instead of Rs.3340/- being 
normal rate of recoverable instalment stipulated earlier. 

(II) 	That an amount of Rs.74,500/ was sanctioned and paid to me on the 
12113th of December, 2(02, being. Personal Computer advance and the Personal 
Computer WSS purchased by me on 15.12 2002 and thereafter recovery of the said 
advance was commenced @ Rs500/- per month with effect from January, 2003 and as 
such authorities cofltlnued recovery at the same rate upto March, 2005. Thereafter, 
suddenly lump-sum recovery @ Rs.2711/- per month was commenced from the month 
of April, 2005 without showing any valid reason thereof. 

Annexure-9 is the photocopy of Pay Slip for the month of 
AprIl, 2005 in which a sum of Rs.2711/- has been shown as 
lump-sum recovery of Personal Computer advance. 

AnnexurelO is the photocopy of Personal Computer 
puchase ill No.78/01..02 dated 15.12.2002. 

(ill) 	
That a sum of Rs.30,000/- was sanctioned and paid to me in the month of September, 2001, being Scooter advance. 1 purchased a scooter and then recovery 

Rs.430/.. per month was commenced with effect from October, 2001 and as such 
continued recovery upto March, 2005. Thereafter authorities started recovery of the remaining amount of Rs.11,940/.. on lump-sum ® Es.1865/. from the salary of April, 2005 without issuing any show-ëause notice. 

Arniexure9 is the Pay Slip for the month of April, 2005, 
being proof of lump-sum recovery of Scooter Advance 
amounting to Rs.2711/- per month. 

(iv) 	That I was provided with a sum of Rs.1,50,000/ as Motor Car Advance in the month of February, 2005 although I applied for such advance to purchase a new 
car. However, with this less amount, now I have Intendeti to purchase a old car which I is under negotiation. But the authorities without giving me 	 Purchase  either new car or old car, started recovery of the entire Iii IIItO(MCA on lump-sum @TRi2461I- per month with effect from April, 2005 although as per sanction memo 
authority has to recover the amount of advance @ Rs.750/- per montn. 

Annexure-9 is the photocopy of Pay Slip for the month of 
April, 2005 in which a sum of Rs.24611- has been shown as 
lump-sum recovery of MCA Ignoring normal rate of 
recovery of Rs.750/- per month. 
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GROUNDS FOR REMEDiES.- 2  / 
7 

/ (I) 	For that the order of attachment with the Director Postal Services (IIQ), 
/ 	E Circle, Shillong vide Memo No. StaffI9-512001 dated 8th  March, 2005 issued by the 

Chief PMG NE Circle, Shillong has demoted my status as Senior Private Secretary 
(Gazetted) has been attached with the Chief Postmaster General by the Postal 
Directorate. As such the order of attachment may kindly be modified. 

(II) 	For that while I was attached to Chief Postmaster General and was under 
treatment, the'Dlrector Postal Services (HQ), NE Circle, Shillong Imposed penalty of 
'Dies-Non' and the said order was modified as'No work no pay'. Inspite of submission 

41sever 1requsts/appeaJ Earned Leave has not been granted. I again approach with 
this representation and pray for grant of Earned Leave for the period from 04.3.2005 to 
20.3.2005 as I have sufficient Earned Leave at my credit. Besides there Is valid ground 
that I Informed about my sickness followed by leave application. 

(ill) 	For that order of recovery of advances on lump-sum and to pay Re. If- 
(Rupee one) only per month has become a great punishment. to me and my family 
members. Owing to this circumstances, my eldest son has already stopped going to 
school. Hence, I pray to the Chief Postmaster General, NE Circle, Shillong to kindly 
Issue order as such so that I may get salary with effect from April, 2005 after recovery 
of advances as per fixed rate of Instalment as fixed earlier by the Office of the Chief 
PMG, NE Circle, Shillong. 

For that I will retire from the Department of Posts on 28.2.2017 and as 
such there is sufficient time to recover entire advances as per normal 	of Instalment 
already fixed and recovered upto March, 2005. 

For that under the circumstances as stated above, I pray to the Chief 
Postmaster General, N.E. Circle, Shillong to kindly take lenient view In the matter of 
recovery of advances, grant of Earned Leave for the 'Dies-Non' period and give an 
opportunity to work with the Chief Postmaster General, N.E. Circle, Shillong as I 
worked earlier prior to 08.3.2005 without availing any kind of leave. 

For that I shall remain ever grateful for your kind consideration and 
- necessary action. 

Enclosed :- As above. 

• 	 (kK.SARKAR) 
Senior Private Secretary 

Office of the Chief Postmaster General, 
North-East Circle, Shillong-793 001. 
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